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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1160/2024

News Item titIed "Dyeing units continue to operate illegally in Gurgaon polluting
Najafgarh drain, despite court orders” appearing in The Times of India dated

22.08.2024.

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD
(CPCB) I.E, RESPONDENT'NO. 1

1. That Hon'ble NGT vide Order dated 13.09.2024 and vide Notice dated

26.09.2024 impleaded the Central Pollution Control Board (hereinafter

referred as CPCB) as Respondent no. 1. Thereby, the reply is made in

succeeding paragraphs.

2. That CPCB is a statutory Board constituted under Section 3 of the Water

(Prevention and Control of Pollution) Act, 1974 ('Water Act, 1974'). It

performs the functions under the Water (Prevention and Control of

Pollution) Act, 1974, The Air (Prevention and Control of Pollution), Act

1981 ('Air Act, 1981') and the Environment (Protection) Act, 1986.
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That, the Hon'ble NGT has taken up the instant suo motto matter vide

Original Application No. 1160 of 2024 based on News item titled

"Dyeing units continue to operate illegally in Gurgaon polluting

Najafgarh drain, despite court orders” appearing in The Times of India

dated 22.08.2024.

/

R L. CEjIIlt : :
;A C.T.

ReS,'J. II). -I ) i

\

pyr£7db

4. That, the news article states that in January 2024, Hon'ble National Green

Tribunal (NGT) directed four Haryana districts i.e. Gurgaon, Sonipat,

Faridabad, and Jhajjar to survey and inspect dyeing units due to
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groundwater and water contamination issues (OA No. 750/2023). The

matter is ongoing and the Haryana State Pollution Control Board

(HSPCB) is now tasked with surveying and taking action against these

illegal units.

5. That, it is humbly submitted that CPCB has issued direction dated

07.03.2016 under section 18(1)(b) of the Water Act, 1974 and the Air

Act, 1981 to all SPCBs/PCCs to adopt and implement the classification

of industrial sectors in Red, Orange, Green and White Category. As per

the categorization, the Yarn / Textile processing industry (involving any

effluent/emission generating processes including bleaching, dyeing,

printing and colouring) are classified as Red category industry and the

industries are required to operate only with valid consent to operate

(CTO) under the Water Act, 1974 and Air Act, 198 1 and Authorization

under Hazardous & other Wastes (Management & Transboundary

Movement) Rules, 2016.

6. That, it is humbly submitted that the ongoing OA No. 750/2023 (titled

Varun Gulati Vs State of Haryana & Ors.) before the Hon'ble NGT is

related to operation of Dyeing units in residential / non-conforming areas

of Faridabad, Jhajjar, Gurugram and Sonepat. It was alleged by the

applicant that dying units are operating in the residential and non-

conforming areas and there are about 500 such illegal and unauthorized

dying factories operating in the said residential areas and these dyeing

units have not installed the ETP or any other anti-pollution devices and

are discharging untreated effluents into the open area or in the drains

which go to river Yamuna.
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7. That, the Hon'ble NGT vide its order dated 03.01.2024 in the said matter

(OA No. 750/2023) had constituted a Joint Committee comprising of

representative from Central Pollution Control Board (CPCB), Haryana

State Pollution Control Board (HSPCB) and District Magistrates of

District Sonipat, Faridabad, Gurgaon and Jhajjar. The District

Magistrates of the concerned districts are the Nodal Agency for the work

of the Committee in that district.

8. That, it is humbly submitted that the joint Committee conducted the

inspections of various non-conforming areas as per the geo co-ordinates

shared by the applicant in the said matter [OA No. 750/2023]. Further, it

is humbly submitted that the action taken report has been submitted

before Hon’ble Tribunal by Haryana SPCB (HSPCB), Regional Officers

of Sonepat, Faridabad, Gurugram and Bahadurgarh. The copy of the

district wise inspection reports submitted before the Hon'ble NGT (in OA

No. 750/2023) is attached as Annexes-I, II, III, IV.

9. The answering respondent craves leave of the Hon'ble Tribunal to file

additional reply, in future, if required.

10. That in the light of the above

this Answering Respondent,

direction(s) passed by this

Application.
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submission, it is respectfully submitted that

i.e., CPCB, shall abide by any order(s) or

Hon'ble Tribunal in the instant Original

;ingh)
Scientist 'E’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1160/2024

News Item titled "Dyeing units continue to operate illegally in Gurgaon polluting
Najafgarh drain, despite court orders” appearing in The Times of India dated

22.08.2024.

AFFIDAVIT

I, Kamlesh Singh, working as Scientist ’E’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 2 in the above

matter, do hereby solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant

with the facts and circumstances of the present case on the basis of the

information derived from the official records, and hence, I am competent

and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB .

2. That the accompanying reply may be read pan and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of CPCB

and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of

brevity. _ A
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PaHvesh Bhawan, East Arjun Nur, Delhi-110032
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VERIFICATION

16 OCT l@\
Verified at New Delhi on ............ of 2024 that the contents of the above

reply are correct and true on the basis of the records of the case as mentioned

in the day-to-day affairs of the CPCB. Nothing has been concealed therefrom

or mis-stated.

4@0
e/R.L. Chau'ih:

N.C.T. o{ Delhit
Regd. No. i:43

DEhO&EvNT
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NOTARY Ft inn
GOvr. C ;- ’:,--: :)

a 5 DC:1 2024
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HARYANA STATE POLLUTION CONTROL BOARD 
Star Complex, Opp.General Hospital, Delhi Road, Sonipat  

Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com 

 

---------------------------------------------------------------------------- 

No. HSPCB/SR/2024/926                            Dated: 12.07.2024 

 

To 

 The Registrar, 
 National Green Tribunal, 
 New Delhi 
 

Sub. Action Taken Report in the matter of Original Application No. 750/2023: 

Varun Gulati Versus State of Haryana & Ors. Respondent, in compliance of 

Hon’ble National Green Tribunal Order dated 03/01/2024.  

 

Ref. Hon’ble NGT order dated 03/01/2024. 

 

 In this connection, please find enclosed herewith the interim report in the matter 

of Original Application No. 750/2023: Varun Gulati Versus Versus State of Haryana 

Respondent, in compliance of Hon’ble National Green Tribunal Order dated 03/01/2024 

for kind consideration of the Hon’ble Tribunal. 

 

DA/ Copy of Reply with all Annexures. 

 

Regional Officer, 
Sonipat Region. 

 

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2024.07.12 
12:17:15 +05'30'
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 
. , 

PRINCIPAL BENCH, NEW DELHI 

OA No. 750 of 2023 

IN THE MATTER OF: 

Varun Gulati 
.. . Petitioner 

Vs 

State of Haryana & Ors. 
. .. Respondents 

INDEX 

Sr. Particular Page No. 

No. 

1. Action Taken Report on the behalf of Respondent in the matter 

1-6 of O.A. No. 750/2023: Varun Gulati Versus State of Haryana & 

Ors. Respondent 

2. Annexure-1 (Copy of order dated 03.01.2024) 7-q 

3. Annexure-2 (Copy of closure orders) 10-51 

4. Annexure-3 (Copy of the show cause notices) 6c-6S 

5. Annexure-4 (Copy of Photographs of the site inspections and bb-~5 
sealing of plant and machinery) 

Dated: { :2--}o7 / ~~l/ 

Place: Sonipat Re@;~)?-
HSPCB, Sonipat 
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Action Taken Report in the matter of Original Application No. 750/2023: Varun Gulati 

Versus State of Haryana & Ors. Respondent, in compliance of Hon’ble National Green 

Tribunal Order dated 03/01/2024.  

 

1. Back ground and Directions of Hon’ble NGT: 
 

The matter in OA No. 750/2023: Varun Gulati Versus State of Haryana & Ors. is 

related to highly polluting “Red category” dyeing units which are operating in Dheeraj 

Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur & Sector – 37 of 

Gurugram, Village Badsa of Jhajjar and Friends colony, Pyau Maniyari and Ferozpur 

Bangar of Sonipat in Haryana. The allegation is that these dyeing units are operating 

in the residential and non-conforming areas and that there are about 500 such illegal 

and unauthorized dyeing factories operating in the said residential areas. Further 

allegation is that these units have not installed the ETP or any other anti-pollution 

devices and are discharging untreated effluents into the open area or in the drains 

which go to river Yamuna. 

 In the above said matter, Hon’ble NGT vide order dated 03/01/2024 (attached as 

 Annexure-1) directed as under:- 

“Hence at this stage we deem it proper to constitute a joint committee comprising of 

representative of the Member Secretary, Central Pollution Control Board (CPCB), 

Member Secretary, Haryana State Pollution Control Board (HSPCB) and District 

Magistrates of District Sonipat, Faridabad, Gurgaon and Jhajjar. The District 

Magistrates of the concerned districts will act as Nodal Agency for the work of the 

committee in that district. The joint committee will carry out the inspection and will 

ascertain the correct ground situation and will also collect the sample of the discharge 

by the units and obtain the sample analysis report and take remedial action in 

accordance with law. The committee will complete the said exercise within a period of 

three months and submit the action taken report atleast one week before the next 

date of hearing by email at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF and not in the form of Image PDF”.  

2.  Compliance of the Orders of Hon’ble NGT: 
 

 In compliance of the above said orders of Hon’ble NGT, a Joint Committee 

 comprising of the following members was constituted for District Sonipat :- 

 

i) Sh. Amit Kumar, Sub Divisional Magistrate, Sonipat on behalf of District 

Magistrate, Sonipat. 

ii) Sh. Pardeep Singh, Regional Officer, Haryana State Pollution Control Board, 

  Sonipat. 

iii) Sh. Rishabh Srivastava, Scientist-C, Central Pollution Control Board (CPCB), 

  New Delhi. 

 

It was directed by Hon’ble NGT to the joint committee to look into the grievances of 

the applicant and carry out the inspection to ascertain the correct ground situation 

and take appropriate remedial action. 
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In Compliance of the Orders of Hon’ble Tribunal, the complainant Sh. Varun Gulati 

was requested telephonically to accompany the Joint Committee during inspections 

of the joint committee. He applicant sent his representative Sh. Dinesh Sharma to 

accompany the Joint Committee to trace out all the jeans washing/dyeing units 

mentioned in the complaint. Joint Committee conducted the inspections of 13 no. of 

units and submitted its interim report on 04.04.2024 before the Hon’ble Tribunal 

mentioning closure action & disconnection of electricity connections against these 13 

illegal jeans washing/ dyeing industrial units. 

Whereas, the officers of HSPCB Sonipat and SDM Sonipat were got engaged in the 

General Lok Sabha Election duties and after completion of Lok Sabha Elections on 

26.05.2024, the Joint Committee has conducted further inspections in this matter 

along with the representative of the complainant on 28.05.2024 & 29.05.2024  in 

village Firozpur Banger, Tehsil Kharkhoda, Sonipat and on 26.06.2024, 03.07.2024, 

& 11.07.2024 in Piau Maniyari & Friends Colony, Kundli, Sonipat.  

There were 27 number of locations given by the complainant in the complaint but 

during the inspections of the joint committee, 33 no of locations were found on the 

basis of the information obtained from the complainant and other local residents of 

the areas mentioned in the complaint. The details of factual position of all the sites 

along with the action taken against the illegal jeans washing/dyeing units which were 

found established/operational without Consent to Operate are as tabulated below:- 

 

Sr. 
No. 

Name and address of 
Unit 

Date of 
Inspection 

Status of 
Consent to 
Operate 

No. and Date of 
issuance of 
Closure Order 

Date of 
Compliance 
of Closure 
Order 

Status of 
Electricity 
Connectio
ns 

1 M/s RR Wash, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.860398 
Longitude E 77.120716 

18.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2893 dated 
28.03.2024 
 

01.04.2024 Disconne
cted 

2 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.859600 
Longitude E 77.120733 

18.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2898 dated 
28.03.2024 
 

01.04.2024 Disconne
cted 

3 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.859603 
Longitude E 77.120741 

18.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2913 dated 
28.03.2024 
 

02.04.2024 Disconne
cted 

4 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.859342 
Longitude E 77.120810 

18.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2908 dated 
28.03.2024 
 

02.04.2024 Disconne
cted 

5 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.51313 
Longitude E 77.07223 

18.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2903 dated 
28.03.2024 
 

02.04.2024 Disconne
cted 

6 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.866166 
Longitude E 77.119559 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2918 dated 
28.03.2024 
 

28.03.2024 
 

Disconne
cted 

7 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.864662 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2923 dated 
28.03.2024 
 

02.04.2024 Disconne
cted 
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Longitude E 77.120403 

8 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.864951 
Longitude E 77.120790 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2928 dated 
28.03.2024 
 

28.03.2024 
 

Disconne
cted 

9 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.871448 
Longitude E 77.115628 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2933 dated 
28.03.2024 
 

28.03.2024 
 

Disconne
cted 

10 M/s Ilma Washing, Killa 
no. 76/14/2, Friends 
Colony, Kundli, Sonipat 
(Latitude N-28.869589 
Longitude E 77.114264 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2938 dated 
28.03.2024 
 

28.03.2024 
 

Disconne
cted 

11 M/s Unnamed Unit, 
Friends Colony, Kundli, 
Sonipat (Latitude N-
28.869792 Longitude E 
77.114094 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2943 dated 
28.03.2024 
 

28.03.2024 
 

Disconne
cted 

12 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat (Latitude N-
28.870583 Longitude E 
77.115590 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2948 dated 
28.03.2024 
 

28.03.2024 
 

Disconne
cted 

13 M/s Unnamed unit, 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.864665 
Longitude E 77.120625 

19.03.2024 Not 
Obtained  

HSPCB/SR/202
4/2953 dated 
28.03.2024 
 

28.03.2024 
 

Disconne
cted 

14 M/s Radha Krishna 
Processing operated 
by Harish Village 
Ferozpur Bangar Near 
Auchandi Board, Tehsil 
Kharkhoda (Latitude N-
28.830280, Longitude 
E 76.985245) (GST 
No.- 
06ENWPS7940L1ZU) 

29.05.2024 Not 
Obtained 

HSPCB/SR/202
4/454-58 dated 
07.06.2024 

12.06.2024 Disconne
cted 

15 M/s Unnamed Jeans 
Dyeing Unit operated 
by Dinesh (on the bank 
of Mugeshpur Drain), 
Village Ferozpur 
Bangar Near Auchandi 
Board, Tehsil 
Kharkhoda (Latitude N-
28.826135 Longitude E 
76.983462) 

29.05.2024 Not 
Obtained 

HSPCB/SR/202
4/474-78 dated 
07.06.2024 

12.06.2024 Disconne
cted 

16 M/s Sakshi Enterprises 
operated by Mukesh 
(on the bank of 
Mungeshpur Drain) 
Village Ferozpur 
Bangar Near Auchandi 
Board, Tehsil 
Kharkhoda (Latitude N-
28.829080 Longitude E 
76.986572) 

29.05.2024 Not 
Obtained 

HSPCB/SR/202
4/459-63 dated 
07.06.2024 

12.06.2024 Disconne
cted 

17 M/s Balaji Washing 
Operated by Mr. 
Munna, Village 
Ferozpur Bangar Near 
Auchandi Board, Tehsil 
Kharkhoda (Latitude N-
28.823683 Longitude E 
76.981752) 

29.05.2024 Not 
Obtained 

HSPCB/SR/202
4/464-68 dated 
07.06.2024 

12.06.2024 Disconne
cted 

18 M/s Balaji Washing 
operated by Narayan, 
Village Ferozpur 
Bangar Near Auchandi 
Board, Tehsil 
Kharkhoda, Sonipat 
(Latitude N-28.825704 
Longitude E 
76.981455) (GST No.- 

29.05.2024 Not 
Obtained 

HSPCB/SR/202
4/444-48 dated 
07.06.2024 

12.06.2024 Disconne
cted 
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06BBBPR9288J1ZZ)  

19 M/s RG Wash operated 
by Mr. Bhoop Singh, 
Village Ferozpur 
Bangar Near Auchandi 
Board, Tehsil 
Kharkhoda (Latitude N-
28.823664 Longitude E 
76.981794) 

29.05.2024 Not 
Obtained 

HSPCB/SR/202
4/473 dt. 
07.06.2024 

12.06.2024 Disconne
cted 

20 M/s Unnamed Jeans 
Dyeing Unit operated 
by Ramesh Chadha 
Village Ferozpur 
Bangar Near Auchandi 
Board, Tehsil 
Kharkhoda, Sonipat 
(Latitude N-28.822905 
Longitude E 
76.980729) 

29.05.2024 Not 
Obtained 

HSPCB/SR/202
4/453 dt. 
07.06.2024 

12.06.2024 Disconne
cted 

21 M/s Himanshi Washing 
operated by Ravi 
Shankar (on the bank 
of Drain No.6) Friends 
Colony, Kundli, Sonipat 
(Latitude N-28.868654 
Longitude E 
77.116060) 

26.06.2024 Not 
Obtained 

HSPCB/SR/202
4/849-53 dt. 
8.7.2024 

09.07.2024 Disconne
cted 

22 M/s Color Combination 
operated by Parveen 
Piau Maniyari, Kundli, 
Sonipat (Latitude N-
28.877455 Longitude E 
77.110458) 

26.6.2024 Not 
Obtained 

HSPCB/SR/202
4/834-38 dt. 
8.7.2024 

09.07.2024 Disconne
cted 

23 M/s Unnamed Jeans 
Dyeing unit operated 
by Raju Friends 
Colony, Kundli, Sonipat 
(Latitude N- 28.880764 
Longitude E 
77.107958) 

26.06.2024 Not 
Obtained 

HSPCB/SR/202
4/844-48 dt. 
8.7.2024 

09.07.2024 Disconne
cted 

24 M/s HK Dyeing 
operated by Dinesh, 
Piau Maniyari, Kundli, 
Sonipat (Latitude N- 
28.874741 Longitude E 
77.112953) 

26.06.2024 Not 
Obtained 

HSPCB/SR/202
4/839-43 dt. 
8.7.2024 

09.07.2024 Disconne
cted 

25 M/s Ankur Wash 
Operated by Anil 
Piau Maniyari, Kundli, 
Sonipat 
(Latitude N-28.875871 
Longitude E 
77.111411) 

26.06.2024 Not 
Obtained 

HSPCB/SR/202
4/858 dt. 
8.7.2024 

09.07.2024 Disconne
cted 

26 M/s Unnamed Jeans 
Dyeing Unit operated 
at 28.882525, 
77.107784 Friends 
Colony, Kundli, Sonipat 
(Latitude N-28.882525 
Longitude E 
77.107784) 

26.06.2024 No plant and machinery was found at this location  

27 M/s Unnamed Jeans 
Dyeing Unit operated 
at 28.868628, 
77.115597 (on the 
bank of Drain No.6) 
Friends Colony, Kundli, 
Sonipat (Latitude N-
28.868628 Longitude E 
77.115597) 

26.06.2024 No plant and machinery was found at this location 

28 M/s Unnamed Jeans 
Dyeing Unit operated 
at 28.880946, 
77.108037 Friends 
Colony, Kundli, Sonipat 
(Latitude N-28.880946 
Longitude E 
77.108037) 

26.06.2024 No plant and machinery was found at this location 
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29 M/s Unnamed Jeans 
Dyeing Unit operated 
at 28.869852, 
77.113773 (on the 
bank of Drain No.6) 
Friends Colony, Kundli, 
Sonipat (Latitude N-28. 
869852 Longitude E 
77.113773) 

26.06.2024 No plant and machinery was found at this location 

30 M/s Unnamed Jeans 
Dyeing Unit operated 
at 28.868233, 
77.115690 (on the 
bank of Drain No.6) 
Friends Colony, Kundli, 
Sonipat (Latitude N-
28.868233 Longitude E 
77.115690) 

26.06.2024 No plant and machinery was found at this location 

31 M/s Unnamed Jeans 
Dyeing Washing unit 
operated by Sunil 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.858973 
Longitude E 77.121600 

11.07.2022 Not 
Obtained 

SCN issued vide 
no. 
HSPCB/SR/202
4/912 dated 
11.07.2024 

 
 
 
 
 
 
Further closure action 
and disconnection of 
electricity will be taken 
against these 03 no of 
industries after expiry of 
SCN time period 

32 M/s Unnamed Jeans 
Dyeing Washing unit 
operated by Arshad 
Friends Colony, Kundli, 
Sonipat 
(Latitude N-28.859429 
Longitude E 77.122711 

11.07.2022 Not 
Obtained 

SCN issued vide 
no. 
HSPCB/SR/202
4/914 dated 
11.07.2024 

33 M/s Vipul Dyeing, 
Piau Maniyari, Kundli, 
Sonipat 
(Latitude N-28.882513 
Longitude E 77.107935 

11.07.2022 Not 
Obtained 

SCN issued vide 
no. 
HSPCB/SR/202
4/910 dated 
11.07.2024 

 

As per the details mentioned in the above said table, Out of total 33 number of 

locations, Jeans washing/Dyeing industries were found established/ operational 

without Consent to Operate from HSPCB at 28 no of locations and No plant and 

machinery was found at 05 no of locations. Further out of 28 no of industries found 

established/ operational without Consent to Operate from HSPCB, 25 no of industries 

have been closed by HSPCB along with the disconnection of electricity connections 

by UHBVN while Show Cause Notice for closure have been issued against 03 no of 

industries and further closure action and disconnection of electricity will be taken 

against these 03 no of industries after expiry of SCN time period. 

 

 Copy of closure orders of industries tabulated from Sr. no. 1 to 25 are attached 

as Annexure-2.  

 Copy of the show cause notices issued to the industries tabulated from Sr. no. 

31 to 33 are attached as Annexure-3. 

 The Photographs of the site inspections and sealing of plant and machinery 

are attached as Annexure-4. 

 

Further, Electricity Department, Revenue Department, Excise & Taxation, Secretary 

Municipal Committee, Kundli have been requested to provide the record of electricity 

bills, land ownership record, GST record, Property ID record respectively for the 

above mentioned violating industries so that date of commencement of operation of 

these units could be traced and accordingly Environmental Compensation would be 

assessed and levied on the violating industries along with the legal action as per the 

provisions of Water Act,1974. 
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The Joint Committee will keep abide with the further directions of Hon'ble Tribunal. 

The report is submitted on the behalf of joint committee for kind consideration of the 

Hon'ble Tribunal. 

Rishabh Srivastava 

Scientist-C, CPCB, 

New Delhi. 

.bv~~ -·~ 

. Pardeep Singh Amit Kumar 

Regional Officer, Sub Divisional Magistrate, 

HSPCB, Sonipat Sonipat 
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Item No.05         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

Original Application No. 750/2023 
 

 
                                                                             Applicant 
   Varun Gulati 

Versus 
 

 State of Haryana & Ors.                                    Respondent(s)  

 
 

Date of hearing: 03.01.2024 

 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
 

 

 Applicant: Ms. Mansi Chahal & Mr. Kapil Sagar, Advs. 

 
 

 
P 

ORDER 
 

 
1. In this original application the complaint of the applicant is that 

highly polluting “Red category” dying units are operating in Dheeraj 

Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur & 

Sector – 37 of Gurugram, Village Badsa of Jhajjar and Friends colony, 

Pyau Manihari and Ferozpur Bangar of Sonipat in Haryana. 

 

2. The allegation is that these dying units are operating in the 

residential and non-conforming areas and that there are about 500 such 

illegal and unauthorized dying factories operating in the said residential 

areas. Further allegation is that these units have not installed the ETP or 

any other anti-pollution devices and are discharging untreated effluents 

into the open area or in the drains which go to river Yamuna. 
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3. Learned counsel for the applicant during the course of argument 

has referred to Annexure A/1 giving the Geo locations of such units 

which are operating in Sonipat – Friends Colony, Pyau Manihari, 

Ferozpur Bangar, in Gurgaon at Dhanwapur and in Faridabad at Dheeraj 

Nagar and has also referred to the photographs which have been filed as 

Annexure A/2 with the original application.  

 

4.  The plea raised in the original application and the material 

enclosed therewith show that the original application involves substantial 

issue relating to compliance of the provisions of the scheduled 

enactment. 

 

5. Hence at this stage we deem it proper to constitute a joint 

committee comprising of representative of the Member Secretary, Central 

Pollution Control Board (CPCB), Member Secretary, Haryana State 

Pollution Control Board (HSPCB) and District Magistrates of District 

Sonipat, Faridabad, Gurgaon and Jhajjar. The District Magistrates of the 

concerned districts will act as Nodal Agency for the work of the committee 

in that district. The joint committee will carry out the inspection and will 

ascertain the correct ground situation and will also collect the sample of 

the discharge by the units and obtain the sample analysis report and 

take remedial action in accordance with law. The committee will complete 

the said exercise within a period of three months and submit the action 

taken report atleast one week before the next date of hearing by email at 

judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

 

6. Let notice be also issued to the respondents. Applicant is directed 

to serve the respondents and file affidavit of service on or before the next 

date of hearing. 
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7. List on 05.04.2024. 

 

8. A copy of this order be forwarded to the Member Secretary, CPCB, 

Member Secretary, HSPCB and District Magistrates of District Sonipat, 

Faridabad, Gurgaon and Jhajjar by e-mail for compliance. 

 

 

Prakash Shrivastava, CP 

 

 

Arun Kumar Tyagi, JM 

 

 
Dr. Afroz Ahmad, EM 

 
 

January 03, 2024 
Original Application No. 750/2023 

AS. 
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,%; LiFE 
~ Lif~stye For , 1V tnwonn,~,t 

HARYANA STATE POLLUTION CONTROL BOARD 
Star Complox, Opp, Gcnornl Ho,pltnl, Oelhl Road, So nlplll 

Ph. • 013D-223611 11, E-mail ID:. hopcbrosr@umnil.com 

CLOSURE DIRECTIONS 

Whereas, the unit Mis Unnamed unit Friends Colony, Kundli, Sonlpal (Latitude N-28.871448 
Longitude E 77.115628) was inspected on 19.03.2024 by the Commillee constituted by Hon'ble NGT 
In OA 750/2023 tilled as Varun Gulati Vs. State of Haryana & Ors. consisting of represenl~h~es of 
CPCB, HSPCB and District Magistrate. During the Inspection, your unit was found enpaged 1n Jeans 
dyeing and washing, which Is covered under Red category al serial No. 40 as per policy order dated 
04.12.2020. 

During the inspection following deficiencies were found at site:-

• 1. The unit was found operating without obtaining prior CTE/CTO ,from Board and thu_s 
violated the provisions of Water ((Prevention and Control of Pollut,on) Act, 197 4 and Air 
((Prevention and Control of Pollution) Act, 1981. 

2. The unit has not installed effluent treatment plant for treatment of trade emuent generated 
from dyeing and washing process of jeans. . . 

3. The untreated trade effluent is being discharged into drain no. 6 having outfall mto 
Najafgarh drain which terminates into river Yamuna. 

4. Housekeeping was found unhygienic and very poor. . 
5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all 

the operations. 

Whereas the unit was engaged in Jeans dyeing and washing, which is covered under Red 
category of Industries as per policy order dt. 04.12.2020 of lhe Board and required prior Consent to 
Establish and Consent to Operate under Water Act, 197 4 and Air Act 1981. 

Whereas the above said violations made on the part of above mentioned unit are not only 
violating the provisions of Water Act 197 4 but also creating an emergent sl tuation by contributing 
pollution indfrectly into river Yamuna. thus endangering the lives of nearby inhabitants also. 

Whereas. the power has been delegated to Regional Officers of the Board for issuance of 
closure directions against the industrial sectors/units, round operating in violation of directions of the 
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT. 

Wl'lereas, a show cause notlce vide no 2856 dated 20.03.2024 was issued to the above said 
unit u/s 33-A of Water (Preventfon and Control or Pollution) Act, 1974 and under secti'on 31-A of Air 
(Prevention ancf Control or Pollution) Act, 1981 along with the levying of the Environmental 
Compensation for the gross violations as mentioned above. 

Whereas, the said unit has not submitted any reply or compliance of the aforesa1d SCN within 
stipulated time period. 

Whereas power were delegaled to Regional Officers by board in Its 187'" meeting vide agenda 
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide ends! no. 
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications or the office order endst no. 
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vfde order dated 19.30.2020, it has been 
ordered to delegate the power lo the Regional Officers of the Board in addition to power already 
delegated ylde order dated 23.08 .. 2005 for issuance of closure directions against the industrial 
sectors/units. found operating In violation of directions of the EPCA and as directed by Hon'ble Apex 
Court and Hon'ble NGT, 

Therefore, fn view the above mentioned facts and In exercise of the powers conferred under 
section 33-A of the Water (Prevention & Control of- Pollution) Act, 1974 and under section 31-A of the 
Air (Prevention & Control of Pollu~on) Act, 1981 and delegated by board in its 187th meeting 11ide 
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above 
said illegal ~unit rs ~named unit, Friends Colony, Kundli, (Latitude N-28.871448 Longitude E 

~"Z_ ~ iu Ucil ui "::) 
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r ' . . ' .~ 
77.115628) by sealing its plant and machinery along w1t'1 directions to disconnect the etectnot1 •~nply"'-
of the above said unll , with Immediate offect ~ 

In addition to above. ,t is also intimated that non-compliance wilh the d1rec11ons 1uued uMer 

sectJon 33-A of the Weter (Prevention & Con trot of Pollution) Act. 197 4 and under secllon 31 ·A of tr e 
Air (Prevenbon & Control of Pollution) Act, 198 t is en offence untler the prov111on o f 3~A of the Wat~r 

(Prevention & Control of Pollution) Aol. 1974 and under sechon 3 1-A of the A11 (Prevenhon l. Control 

of Pollution) Act, 1981. 

Dated:1111 o~} )ol.1 {tp,,,,.-
Roglonal officer 
Sonipal Rog,on 

Endsl No. HSPCB/SR/2024/°'<) 1) Oat~,-., 1 
A copy or the above is forwarded to the following for informalion and necessary action • 

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 

2. The Deputy Commissioner, Sonipal 

3. The Superintending Engineer. UHBVN, Sonipat to disconnect the electncity supply of said unit 

4. Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order ,mmedlately. The 

AEE shall also initiate legal action and propose environment compensation as applicable. as per 

policy of the Board. 

5. M/s Unnamed unit, Friends Colony, Kundll, Sonipat (latitude N-28 871448 Longitude E 

77.115628) 

Mfr\~ 
Regi~ott?c'e')'' I /' 
Sonipat Region 

_..4-n.......t: 
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''~ LiFE ~~ ul•stv <' For , 1'1/ E~v,•onme~: 

HARYANA STATE POLLUTION CONTROL BOARD 
Star Complex, Opp. General Ho1pltal, Delhi Road. Sonlpllt 

Ph.· 0130-2230119, E-mail ID:· bspcbrosr@gma1f c:om 

CLOSURE DIRECTIONS 

Whereas, the unit Mis Unnamed unit. Fnends Colony. Kundli, Sompal (lalllude N-28 85~~g 
Longitude E 77.11 4264) was inspected on 19 03 2024 by lhe CommI11ee constituted by Hon ble rlCT 
In OA 75012023 titled as Varun Gulall Vs Slate of Haryana & Ors consIslmg of representa•11u of 
CPCB. HSPCB end District Magistrate. During the inspecuon. your unit was found en9age1 in ,,ans 
dyeing and washing, which Is covered under Red category at senal No 40 as per pohcy 01'der da'.ed 
q4.12 2020. 

During the inspection following deficiencies were found at s1te.-

1. The unit was found operating wlthoul obtaining prior CTEJCTO from Board and thus 
violated the provisions of Water ((Prevention and Control of Pollullon) Act. 1974 and A,r 
((Prevention and Control of Pollution) Act, 1981 . 

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated 
from dyeing and washing process of jeans. 

3. The untreated trade effluent is being discharged into drain no 6 having outfall into 
Najafgarh drain which terminates into river Yamuna. 

4. Housekeeping was found unhygienic and very poor. 
5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all 

the operations. 

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red 
category of industries as per policy order di. 04.12.2020 of the Board and required prior Consent to 
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981. 

Whereas the above said violations made on the part of above mentioned unit are not only 
violating the provisions of Water Act 1974 but also creating an emergent situation by contnbuting 
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also. 

Whereas, the power has been delegated to Regional Officers of the Board for issuance of 
closure directions against the industrial sectors/units, found operating in violation of directions of the 
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT. 

'Whereas, a show cause notice vide no 2858 dated 20.03.2024 was issued to the above said 
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air 
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental 
Compensation for the gross violations as mentioned above. 

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within 
stipulated time period. 

Whereas power were delegated to Regional Officers by board in its 187111 meeting vide agenda 
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. 
HSPCBIPLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no. 
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vlde order dated 19.30.2020. it has been 
ordered to delegate the power to the Regional Officers of the Board In addition to power already 
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial 
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex 
Court and Hon'ble NGT. 

. Therefore, in view the above mentioned facts and in e11ercise of the powers conferred under 
section 33-A of the Water (Prevention & Control ol Pollution) Act, 1974 and under section 31-A of the 
Air (Prevention & Control of Pollution) Act. 1981 and delegated by board in Its 187th meeting vide 
agenda item no. 187.12 {S), directions are hereby Issued to close down the operation of the above 
said illegal unit Mis Unnamed unit. Friends Colony, Kundll, (Latitude N-28.869589 Longitude E 

~~ f½PJM 
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77.11426•) by sealing its plant and machinery along will'l d irections to disconnect the electncity s~...;,;. 

of the above said unil, with immediate effeci ..._,-

In addilion to above, It Is also Intimated that non-compliance with the directJons issued under 

section 33-A of the Water (Prevention & Control or Pollullon) Act. 1974 and undor sec11on 31-A or the 

Air (Prevention & Control of Pollution) Act, 1981 Is an offence under the provision of 33-A of rhe Water 

(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Afr (Preven11on & Control 

of Pollution) Act, 1981. 

Dated: '111 bJ ( 10 1,1 6:P----
Regional officer 
Sonlpat Region 

~ 
Endsl No. HSPCBISR12024f ?,"J 3 8' Dated: U} 1>'.J /2.b½ 

A copy of the above is forwarded to the fol owing for information and necessary action: -

1. The Chairman, Haryana State Pollution Control Board. Panchkula. 

2. The Deputy Commissioner, Sonipat. 

3. The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit 

4. Sh. Amit, AEE. Sonipat. He is asked to ensure compliance of the closure order immediately. The 

AEE shall also initiate legal action and propose environment compensation as applicable, as per 

po5cy of the Board. 

5. Mis Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.869589 Longitude E , 

77.114264) 

Reg@.3)~ 

Sonipat Region 

A,-.--.J: 
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HARYANA STATE POLLUTION CONTROL BOARD 
Siar Complu, Opp Oeneral Hotp,lel, Delhi Road, Sonlplll 

Ph.· OUO 22.36119, (.mall ID • ltI1!~J1!2.t!~ I~~ 

CLOSURE DIRECTIONS 

~1ler!as the unit M s Unnamed unit Fnend, Colony. Kundh. Son1p1t (L111tudt N-28 869792 

Longitude E TT 11 4094) was ,nspecled on 19 03 2024 by the Committee constituted by Hon bi t NGT 

in OA 750 2023 titled as Varun Gulati Vs State of Haryana & Ors cons1shng of representat1"es of 

CPCB HSPCB and O1stnC1 Magistrale Ounng the 1nspect1on. your unit was found engaged 1n 1eans 

dye,ng and washing, whid'l 1s covered under Red category at serial No 40 as per policy order «sated 

04 12 2020 

Ounng the inspeC1lon follOW1ng deficiencies were found at srte -

The unit was found operating without obtaining pnor CTE/CTO from Board and thus 

violated the prov,s,ons of Water ((Prevention and Control of Pollution) Act 1974 and Air 

((Prevention and Control of Pollution) Act. 1981 

2 The unit has not installed effluent treatment plant for treatment of trade effluent generated 

from dyeing and washing process of ieans 

3 The untreated lrade effluent ,s being discharged into drain no 6 having outfall into 

Na1afgarh drain which lerrrunates into river Yamuna 

4 Housekeeping was found unhygienic and very poor 

5 Ounng inspection of the unit all the labour alongwi1h supervisor ran away after slopping all 

the operations. 

Whereas the unit was engaged in Jeans dyeing and washing. which 1s covered under Red 

category of industnes as per policy order dt 04.12.2020 of the Board and required pnor Consent to 

Estabhsh and Consent to Operate under Water Act, 1974 and AJr Act 1981. 

Whereas the above said violabons made on the part of above menboned unit are not only 

v1olabng the provisions of Water Act 1974 but also creating an emergent situation by contributing 

polluuon indirectly into nver Yamuna. thus endangering the lives of nearby inhabitants also. 

Whereas. the power has been delegated to Regional Officers of the Board for issuance of 

dosure direcbons against the industrial sectors/units, found operating in violabon of d1rectlons. of the 

EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT. 

Whereas, a show cause notice vide no 2860 dated 20.03.2024 was issued to the above said 

unrt u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air 

(Prevention and Control of Pollulton) AC1, 1981 along with the levying of the Environmental 

Compensatton for the gross v1ola1tons as mentioned above. 

\Nhereas. the said unit has not submitted any reply or compliance of the aforesaid SCN within 

stipulated llme penod. 

VVhereas power were delegat.ed to Regional Officers by board in its 187"' meeting v,de agenda 

item no 187 12 (S) held on 17.02.2020 and orders were issued vide endst no 

HSPCBIPLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no 

HSPCB,'2005/2745-2753 dated 23.08.2005 of the board Vide order dated 19.30.2020, ,t has been 

ordered 10 delegate the power to the Regional Officers of the Board in add1t1on to power already 

delegated v1de order dated 23.08.2005 for issuance of closure directions against the 1ndustnal 

seGtorstun11s. found operahng tn violallon of directions of the EPCA and as directed by Hon'ble Apex 

Coun and Hon'ble NGT. 

Therefore, in view the above mentioned facts and in exercise of the powers conferred under 

sect10n 33-A of the Water (Prevention & Control of Pollution) AC1. 1974 and under tection 31-A of the 

AJr {Prevent,on & Control of Pollut10n) AC1, 1981 and delegated by board In 111 187th meeting v!de 

agenda item no 187 12 (S), directions are hereby issued to close down the operation of the above 

utd illegal unrt M/1 Unnameiu Fnends Colony, Kundli, (Latitude N-28.869792 Longitude E 

(µ c.ivt cf). ~ 
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77.114094) by sealing Its plant and machinery along with directions to disconnect the electricity~~ ._ 
of the above said unit, with immediate effect. 

In addition to above, It Is also intimated that non-compliance with the directions issued under 
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water 
(Prevention & Control of Pollutfon) Act, 1974 and under section 31-A of the Air (Prevention & Controi 
of Pollution) Act, 1981. 

Dated: i1l 11'.~}io'Vf ~,,,/ 
Reg~ ficer 
Sonipat Region 
~ 

Endsl No. HSPCB/SR/2024/ ')..Cf½ 3, Dated: 1,t { 1> '.l. / "J,.oV-f • 

A copy of the above is forwarded to the following for infonnation and necessary action: -

1. Thie Chaim,an, Haryana State Pollution Control Board, Panchkula. 
2. Thie Deputy Commissioner, Sonlpat. 
3. The Superintending Engineer, UHBVN, Sonlpat to disconnect the electricity supply of said unit. 
4. Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The 

AEE shall also initiate legal action and propose environment compensation as applicable, as per 
policy of the Board. 

~Is Unnamed unit, Friends Colony, Kundli , Sonipat (Latitude N-28.869792 Longitude E 
77.114094) 

~'!-)-»i . 
Reg~~fficer 

~at Region 
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I 
HARYANASTATEPOLLUTION CONTROLBO ARO 

Star Complt• , Opp. Ol-neral Ho•pllal, Oolhl Road. Sonlpat 
Ph. · 0tJ0-223611!1, E-mnll 10 ; · '1Jpc.brQtrlJsjma1I <:(lfl 

CLOSURE DIRECTIONS 

Whereas. the unll Mia Unnamed unit Friends Colony. Kundh. Son1pat (L.rhtude U,28 870583 
Longitude E 77 115590) was Inspected on 19 03 2024 by \he Commrttee consMul'!:I tr/ Ho-'l bl9 PIGT 
in OA 750·2023 hlled as Varun Gulati Vs Stale of Haryana & Ors consisting of repre"n1atNes of 
CPCB. HSPCB and Olstncl Magistrale. Dunng the inspechon, your unit was found t njjat;14d ,n !'Jans 
dyeing and washing, which is covered under Red category at serial No 40 as per pohc'I or~, d.l'e1 
04.12 2020. 

During the inspection following defic1enc1es were found at site • 

1 The unit was found operating without obtaining pnor CTE/CTO from Board and thus 
violated the provisions of Water ((Prevention and Control of Pollution) Ac1. 1974 and AJr 
((Prevention and Control of Pollu11on) Act, 1981 

2. The unit has not installed effluent treatment plant for treatment of trade effluent ~enerated 
from dyeing and washing process of jeans. 

3. The untreated trade effluent is being discharged into drain no 6 having outfall into 
Najafgarh drain which terminates into niver Yamuna 

4. Housekeeping was found unhygienic and very poor. 
5. During inspection of the unit all the labour alongwith supervtsor ran away after stopping all 

the operations. 

Whereas the unit was engaged in jeans dyeing and washing, which ls covered under Red 
category of industries as per policy order di. 04.1'2.2020 of the Board and required pnor Consent to 
Establish and Consentto Operate under Water Ac~. 1974 and Air Act 1981. 

Whereas the above said violations made on the part of above mentioned unit are not only 
violating the provisions of Water Act 1974 but also creating an emergent situation by contnbutmg 
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also 

Whereas, the power has been delegated to Regional Officers of the Board for issuance of 
closure directions against the industrial sectors/units, found operating in violation of directions of the 
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT. 

Whereas, a show cause notice vide no 2862 dated 20.03.2024 was issued to the above said 
unit u/s 33-A of Water (Prevention and Control of Pollution) Act. 1974 and under section 31-A of Air 
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental 
Compensation for the gross violations as mentioned above. 

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within 
stipulated time period. 

Whereas power were delegated to Regional Officers by board in its 187"' meeting v1de agenda 
item no 187.12 ($) held on 17.02.2020 and orders were issued vide endst no 
HSPCB!PLG/2020/1045-67 dated 19.03.2020 In partial mod1ficatfons of the office order ends! no. 
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it .has been 
ordered to delegate the power to the Regional Officers of the Board In addition to power already 
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial 
sectors/units, found operating In violation of dlrect,ions of the EPCA and I$ dir,cted by Hon'ble Apex 
Court and Hon'ble NGT. 

• 
• Therefore, in view the above mentioned facts and In exercise of the powers conferred under 

section 33-A of the Water (Prevention & Control of Pollution) Act. 1974 and under section 31-A of the 
Air (Preventlon & Control of Pollution) Act, 1981 and delegated by board In Its 187th meeting vide 
agenda item no. 187.12 (S), directions are hereby issued to close down Iha operation of the above 
said illegal unit Mis Unnamed unit, Friends Colony, Kundli, (Latitude N-28.870583 Longitude E 
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~' 
77.115590) by sealing its plant and machinery along with directions to disconnect the electricity su,.~v ~ 

of the above said unit, with immediate effect. • 

In addition to above, It Is also Intimated that non-compliance with the directions issued under 

section 33-A of the Water (Prevention & Control or Pollution) Act, 1974 and undef section 31-A or the 

Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision or 33-A of the Water 

(Prevention & Control of Pollutlon) Act, 1974 and under section 31-A of the Air (Prevention & Control 

of Pollution) Act, 1981. 

Dated: 'l, 1 j oJ I 1 "1-) Regional officer 
~at Region 

Endst. No. HSPCB/SR/2024I1 'l 'f~ Dated: 23/ ~1 / 1. o 2.-~ • 

A copy of the above Is forwarded to the following for information and necessary action· -

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 

2. The Deputy Commissioner, Sonipat. 

3. The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit. 

4. Sh. Amit, AEE, Sonipal He is asked to ensure compliance• of the closure order immediately. The 

AEE shall also Initiate legal action and propose environment compensation as applicable, as per 

policy of the Board. 

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.870583 Longitude E 

77.115590) 

. @>4 )~ 
Regional officer 
Sonipat Region 

~ 
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,t.- LiFE 
~ L1fes:)1f For \ tli/ EnWJM1ent 

HARYANA STATE POLLUTION CONTROL BOARD 
Star Complex, Opp. General Hospital, Delhi Road, Sonipal 

Ph . • 0130-2236119, E-mall 10:. hspcl>fosr@gn1ail.com 

CLOSURE DIRECTIONS 

Whereas, the unit Mi s Unnamed unit, Friends Colony, Kundlf, Sonipat (Latitude N-28.864665 

Longitude E 77.120625) was Inspected on 19.03.2024 by the Committee constituted by Horfble 

NGT In OA 750/2023 tit.led as Varun Gulali Vs. State of Haryana & Ors. consisting or representatives 

of CPCB, HSPCB and District Magistrate. During the Inspection, your unit was found engaged in 

jeans dyeing and washing, which Is covered under Red category at serial No. 40 as per policy order 

dated 04.12.2020. 

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus 

violated the provisions of Water ((Prevention and Control of Pollution) Act , 1974 and Air 

((Prevention and Control of Pollution) Act, 1981. 
2. The unit has not Installed effluent treatment plant for treatment or trade effluent 

generated from dyeing and washing process of jeans. 
3. The untreated trade effluent Is being discharged into drain no. 6 having outfall into 

Najafgarh drain which terminates into river Yamuna. 
4. Housekeeping was found unhygienic and very poor. 
5. During inspection of the unit all the labour alongwith supervisor ran away after stopping 

all the operations. 

Whereas the unit was engaged In jeans dyeing and washing, which is covered under Red 

category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to 

Establish and Consent to Operate under Water Act, 1974 and Air Act 1981. 

Whereas the above said violations made on the part of above mentioned unit are not only 

violating the provisions of Water Acl 1974 but also creating an emergent situation by contributing 

pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also. 

Whereas, the power has been delegated to Regional Officers of the Board for issuance of 

closure directions against the Industrial sectors/untts, found operating In violation of directions of the 

EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT. 

Whereas, a show cause notice vide no 2864 dated 20.03.2024 was issued to the above said 

unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 along with the le\lying of the Environmental 

Compensation for the gross vlolalions as mentioned above. 

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN 

within sllpulated lime period. 

Whereas power were delegated to Regional Officers by board in its 187'" meeting vide 

agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. 
HSPCBIPLG/2020/1045-67 dated 19.03.2020 In partial modifications of the office order endst no. 

HSPCB/2005127 45-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been 

ordered to delegate the power to the Regional Officers of the Board in addition to power already 

~u)/ P( ~~p~. 
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delegated vlde order dated 23 08 2005 for Issuance or closure directions against lhe Industrial 

sectors/units, round operaltng In vlolatlon or d1rec11ons ol lhe EPCA and as d1rec1ed by Hon ble Ape>t 

Court and Hon'ble NGT, 

Theretore, In view the above mentioned facts and In exercise ol lhe powers conferred under 

sechon 33-A ot the Water (Prevention & Control or Pollution) Act. 1974 and under sechon 31-A or 

the Air (Prevenlfon & Control or Pollution) Act, 1981 and delegated by board In Its 187th meeting 

vlde agenda Item no. 167.12 (S), directions are hereby issued lo close down the operation of the 

above said Illegal unit M/s Unnamed uni!, Friends Colony, Kundli, (Latitude N-28.864665 Longitude 

E 77.120625) by sealing Its plant and machinery along with directions lo disconnect the eleancrty 

supply or the above said unit, with immediate effect. • 

In addition to above. It is also Intimated that non-compliance with !he d11ections issued under 

section 33-A or the Water (Prevention & Control or Pollution) Act. 1974 and under section 31-A or 

the Air (Prevention & Control of Pollution) Act, 1981 Is an offence under the provision or 33-A or the 

Water (Prevention & Control or Pollution) Act. 1974 and under section 31-A ot the Air (Prevention & 

Control of Pollution) Act, 1961. 

Dated: 

Region 
Endst. No. HSPCB/SR/20241.!f ~q,.. J-15J 

Reg~~r 
~ Sonlpat 

Dated: 

A copy of the above Is forwarded to the following for Information and necessary action: • 

1. The Chairman, Haryana State Pollution Control Board, Panchkul:i. 

2. The Deputy Commissioner, Sonipal. 

3. The Superintending Engineer, UHBVN, Sonipal to disconnect the electricity supply of said unit 

4. Sh. Amit. AEE, Sonipat. He Is asked to ensure compliance of the closure order Immediately. The 

AEE shall also lnltlate legal action and propose environment compensation as applicable. as per 

policy of the Board. 

5. Mis Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-26.864665 Longitude E 

77.120625; 

Reg(;f.~~ 
Sonipat Region 

I• 
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~;LifE 
~•;1 Life?tyle For 
'"\{/,I Environment 

HARYANA STATE POLLUTION CONTROL BOARD 
Star Complex, Opp. General Hospital, Delhi Road, Sonipat 

Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com 

CLOSURE DIRECTIONS 

Whereas, the unit M/s Ankur Wash Operated by Anil Piau Maniyari, Kundli, Soni pat (Latitude N-
28.875871 Longitude E 77.111411) was inspected on 26.06.2024 by the Committee constituted by 
Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of 
representatives of CPCB, HSPCB and District Magistrate. During the inspection, your unit was found 
engaged in jeans dyeing and washing, which is covered under Red category at serial No. 40 as per policy 

• order dated 04.12.2020. 

L 

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus 
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air 
(Prevention and Control of Pollution) Act, 1981. 

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated 
from dyeing and washing process of jeans. 

3. The untreated trade effluent is being discharged into Drain No.6 having outfall into river 
Yamuna. 

4. Housekeeping was found unhygienic and very poor. 
5. The unit had installed 01 No. DG set of 62 KVA capacity,without adequate stack height 

• I 

and not complying direction no. 76 of CAQM for installation of RECD kit and dual fuel 
operations. 

Wtiereas the unit was engaged in jeans dyeing and washing, which is covered under Red category 
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and 
Consent to Operate under Water Act, 197 4 and Air Act 1981. 

Whereas the above said violations made on the part of above mentioned unit are not only violating 
the provisions of Water Act 197 4 but also creating an emergent situation by contributing pollution indirectly 
into river Yamuna, thus endangering the lives of nearby inhabitants also. 

Whereas the above said violations made on the part of above mentioned unit are not only violating 
the provisions of Water Act 197 4 but also ·creating an emergent situation by contributing pollution indirectly 
into river Yamuna, thus endangering the lives of nearby inhabitants also. 

Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure 
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as 

directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT. 

Whereas, a show cause notice vide no 713 dated 27.06.2024 was issued to the above said unit 
u/s 33-A of Water (Prevention and Control of Pollution) Act, .1974 and under section 31-A of Air 
(Prevention and Control of Pollution) Act, 1981 along with.the levying of the Environmental Compensation 

for the gross violations as mentioned above. 

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within 

stipulated time period. 
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Whereas power were delegated to Regional Officers by board in its 187th meeting vide agenda 
• item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67 

dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated 
23.08.2005 of the board. Vide order dated 19.30.-2020, it has been ordered to delegate the power to the 
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for 
issuance of closure directions against the industrial sectors/units, found operating in violation of directions 
of the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT. 

Therefore, in view the above mentioned facts and in exercise of the powers conferred. under 
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide ag~nda 
item no. 187 .12 (S), directions are hereby issued to close down the operation of the above said illegal unit 
Mis Ankur Wash Operated by Anil Piau Maniyari, Kundli, Sonipat (Latitude N-28.875871 Longitude E 
17 .111411) by sealing its plant and machinery along with directions to disconnect the electricity supply of 
the above said unit, with immediate effect. 

In addition to above, it is also intimated that non-compliance with the directions issued under 
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air 
(Prevention & Control of Pollution) Act, -1981 is. an offence under the provision of 33-A of the Water 
(Prevention & Control of Pollution) Act, 1974 and under section 3·1-A of the Air (Prevention & Control of 
Pollution) Act, 1981. 

Re(t;:,,icer 
Sonipat Region 

Endst. No. HSPCB/SR/2024/ 8S8 Dated: ,8/7 )~~ 
A copy of the above is forwarded to the following for information and necessary action: -

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 
2. The Deputy Commissioner, Sonipat. 
3. The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit. 
4. Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE 

shall also initiate legal action and propose environment compensation as applicable, as per policy of 
the Board. 
M/s Ankur Wash Operated by Anil Piau Maniyari, Kundli, Sonipat (Latitude N-28.875871 Longitude E 
77 .111411). 

~/•7/½ 
Regional officer -
Sonipat Region 

~ 
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\ HAI\YANA STATI POLLUTION CONTROL tOARJ) 
ltlGIONA~ Ofil'ICI, IAHAOUflQARH 

kl .... ti. 41, ittOIPING OIN111. ,r.c,o .... ,( HUOA, IAHAOVMAA.tt 
t'h .. v Ot170-14l017 1~1011, I Mett ~ Wlbi ,-.,a, flW., p· WWW JUI ; 

No. HSPCIIIDR/2023•24' 656 
To 

The Regl1trur, 
NaUonal Green Tr1bunal, 
Ntw Deihl 

DatH: / 51(i,f 12024 

Sub. Flnal report In the matter of Original Appllcatlon No. 75012023: Varun Gulati 
Vtt1u1 Statt of H1ry1na & Ort. Reepondtnt, In compllanc• of Hon'bl• N1Uonal 
Orttn Tribunal Order dated 03101/2024. 

Ref. Hon'ble NGT order dated 031011202A. 

In thl• connection. pleaH find ancloaed herewith the final report In the matter of 
Orlglnal Application No. 7&012023: Verun Gulati Ver1ua Ver1u1 State of Haryana Respondent, 
In compliance or Hon'ble Natlon•I Green Tribunal Order dated 03/01/2024 for kind 
con,lderatlon of the Hon'ble Tribunal. 

DA/ Copy of Reply with all Annexurea. 

Reglp cer, 
Bahadur/;~ion. 

/~ 
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IN THE HON'BLE MA TIONAL GREEN TRfBUNAL~ 

PRINCIPAL BENCH, NEW DELHI 

OA No. 750 of 2023 

IN THE MATTER OF: 

Varun Gulati 

... Petitioner 

Va 

State of Haryana & Ors. 

. .. Respondonts 

INDEX 

Sr. Particular Page No 
No. 

1. Final report on the behalf of Respondent In the matter of O.A. 
No. 750/2023: Varun Gulati Versus State of Haryana & Ors. 
Respondent 

2. Annexure-1 (Copy of order dated 03.01.2024) 

3. Annexure-2 (Copy of closure orders alongwith compliance) 

4. Annexure-3 (Copy of Photographs of the site) 

Dated: 15.07.2024 

Place: Bahadurgarh 

Regi P :Ce,, 

,,~.a~:m 

I (LJ 
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Anal report in the maU.r of Original Application No. 750/2023: Varun Gulati v.,.,. 
Stale of Haryana & Ora# Respondent. ln COl'Rpliance of Hon'ble Natk>nal GrNn T 
Order dat.d 03/01/202,. rtbunaJ 

1. Back ground and ~rectlons of Hon'ble NGT! 

The matter m 0A No 750/2023 Varun ~ Versus State of Halyana & Ors.• 
._ated lo highly polluting .Red category' dying units which ate operang in ~J 
Hagar & Surya Vthar of Faridabad, ea,ghera, Dhankot. Ohanwapu,- & Sedor _ 37 of 

Gurug~ Vjage Badsa of Jhaiar and Fnends mony. Pyau Man}yan and Feruzi,ur 

Bangar of Sontpat in Haryana. The allegatton ls that these dying units are opeqfing wt 

the residential and non-a>nfornw,g areas and that there are about 500 IUCh illegal ~ 
unauthorized dying facaories operating in the said residenliaJ areas Further alegalbl 
is that these units have not installed the ETP or any other anti-poiutJon devices and 
are discharging untreated effluents into the open area or in the drains which go k> nver 
Yamuna 

tn the above said matter. Hon'~ NGT wie order dated 03/0·1/2024 (attached as 
Annexure-1) directed as under.• 

•Hence at this stage we deem it proper to conslilLte a joinl commiltee contJrisiJ9 ol 
representative of the Member Secreiaty, Cenlral Pollution Control 8oatd (CPCBJ. 
Member Secretary, Haryana Slate PoMulion Control Board (HSPCB) and Disl.ricJ 
Magistrates of Dlstrict Sonipal, Faridabad. GU/f1800 and Jhajar The District 
Magistrates of the concerned districts will set as Nodal Agency for the worlc ol the 
committee in that district. The joint committee wil carry out the lnsP8Cl}on and writ 

ascertain the correct ground situation and will aJso collect Iha sample of the dscharge 
by the units and obtain the sample analysis report and take reme<Ral action In 
accordance with law. The committee will complete the said exercise wdhin a petiod of 
three months and submit the action taken report atJeast one week before the next date 
of hearing by email at iudicia/-ngl@qov.in preferably in the form of search8bkJ PDF/ 
OCR Support PDF and not in the fonn of Image PDF". 

2. Compliance of th• Orders of Hon'ble NGT: 

In compliance of the above said orders of Honble NGT. a Joint Committee 
comprising of the following members was constituted for District Jhajjar :-

i) Sh. Rishabh Srivastava. Scientist-C, Central Pollution Control Board (CPCB), 
New Delhi. 

ii) Sh. Shekhar, Naib Tehsildar, Tehsil- Badli, Distt. Jhafiar. 
iii) Sh. Amit, Assistant Environmental Engineer, Haryana State Pollution Control 

Board. Bahadurgarh. 

It was directed by Hon'ble NGT to that joint committee have to undertake visits 

to the site, look into the grievances of the applicant, verify the factual 

position and take appropriate remedial action. 

The Joint Committee visited the site on 27.03.2024. however, this office has 

already sealed 04 nos. of units mentioned by the complainant and the action taken 

report is as tabulated below:- ~ 2/'i 
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- _,,__ - -Sr Name and Date of No and Dato of No and Datt of Dato oi -
No lddretl of Inspection Oat.of reply by l11u1nce of Compn1,q of 

Unit l11uance untt Cloture Order Clo1ut1 Order 
of SCN 

1 M/1jtan1 04 07 2022 1/125147/ Not 1113ge 1512022 1/145562/2022 dyeing unit 2022 submitted d1ttd dt 1812 2022 by 1 bytht 0311 2022 Ind Sanjay, dated unit 
HSPCB/BOR/2 VIiiage- 18.07 20 
022/ 3239-Bld11, Dlatt 22 
3240 d1t.d Jh■llar oe 12 2022 (latitude N-
Ind It present 28.5119 
the umt it lying Longitude E 
dlamantled 76 87~) 
w,r t Plant and 
Machinery 
Moreover thl1 
office his 1110 
aent the 
recommendatl 
on dated 
15 07 .202◄ for 
lmposlUon of 
Environ mental 
Compensation 
amounting Rt 
15,60,000/-2 M/sO K 10.05.2023 335-338 Not HSPCB/BAH/20 21.oe 2023 

Enterprises, dated submitted 23/INS/385717 Ind at PrlMnl Village 19.05.20 by the 31CONC0001- the unit Is lying 
Badhsa 23 unit 005 dated aealed, 
Tehsll Badll 21.06 2023 Moreover thf 1 
District office has alto 
Jhajjar sent the 
(Latitude N- recommendatl 
28.515131 on dated 
Longitude E 15 07 2024 for 
76.864503) Imposition of 

Environmental 
Compensation 
amounting Ra. 
4,90,000,-

3 Mis 10.05 2023 337-338 Not HSPCB/BAH/20 27.06.2023 
Unnamed dated submitted 23/INS/385717 and at present 
jeans dyeing 19.05.20 by the 70CONCO001- the unit Is lying 
unit by 23 unit 005 dated sealed. 
Santosh, 21.06.2023 Moreover this 
Village office has also 
Badhsa sent the 
Tehsil Badli recommendatl 
District on dated 
Jhallar 15.07.2024 for 
(Latitude N- imposition of 
28.515129 Environmental 
Longitude E Compensation 
76.864512) amounting Rs. 

4,90,000/-. 
4 Mis Manya 10.05.2023 339-340 Not HSPCB/BAH/20 27.06.2023 

Dyeing, dated submitted 23/INS/385717 and at present 
Village 19.05.20 by the 76CONC0001- the unit Is lying 
Badhsa 23 unit 005 dated sealed. 
Tehsll Badli 21.06.2023 Moreover this 
District office has also 
Jhallar sent the 
(Latitude N- recommendati 
28.515129 on dated 
Longitude E 15.07.2024 for 
76.864512) Imposition of 

Environmental 
Compensation 
amounting Rs. 
4,90,000/-. 

;z~ ?,J'-j 
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I 5 lNI.OA. 1603 202◄ 3428 Not HSPCSIBOR/2 29032024 
Walt\, VII- dllled 5Ubrrllnld 023-24134&9• and Ill Plllrd 
Bads•. 160320 D'f lhl 3493dad the un( • iywlg Tehd~BldN, 24 un,t 28032024 MIJtd o.t Jhljar ..,,._,.hi (Latitude· cffioehll_, I 28 506918, Mrth l.ong;\ude -

~ 76.8TT.S1) oadaltd 
15 07 2024 for 
mpodjonof 
Environmental 
Compensalion 
lrnounlwlgRI 
1,40,000,-

Copy of o\osure orders alongwith comphance and photographs of the sile are attached 
Annexure-2 & Annexure-3. 

The reply is submttted on the beha\f of respondent for kmd consderation of the Hon 'b'8 
Tribunal. 

V, 
Regi~cer, 

Bahadurprh Region 

~ 
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Item No.05         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

Original Application No. 750/2023 
 

 
                                                                             Applicant 
   Varun Gulati 

Versus 
 

 State of Haryana & Ors.                                    Respondent(s)  

 
 

Date of hearing: 03.01.2024 

 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
 

 

 Applicant: Ms. Mansi Chahal & Mr. Kapil Sagar, Advs. 

 
 

 
P 

ORDER 
 

 
1. In this original application the complaint of the applicant is that 

highly polluting “Red category” dying units are operating in Dheeraj 

Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur & 

Sector – 37 of Gurugram, Village Badsa of Jhajjar and Friends colony, 

Pyau Manihari and Ferozpur Bangar of Sonipat in Haryana. 

 

2. The allegation is that these dying units are operating in the 

residential and non-conforming areas and that there are about 500 such 

illegal and unauthorized dying factories operating in the said residential 

areas. Further allegation is that these units have not installed the ETP or 

any other anti-pollution devices and are discharging untreated effluents 

into the open area or in the drains which go to river Yamuna. 

 

 

  Annexure-1   
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3. Learned counsel for the applicant during the course of argument 

has referred to Annexure A/1 giving the Geo locations of such units 

which are operating in Sonipat – Friends Colony, Pyau Manihari, 

Ferozpur Bangar, in Gurgaon at Dhanwapur and in Faridabad at Dheeraj 

Nagar and has also referred to the photographs which have been filed as 

Annexure A/2 with the original application.  

 

4.  The plea raised in the original application and the material 

enclosed therewith show that the original application involves substantial 

issue relating to compliance of the provisions of the scheduled 

enactment. 

 

5. Hence at this stage we deem it proper to constitute a joint 

committee comprising of representative of the Member Secretary, Central 

Pollution Control Board (CPCB), Member Secretary, Haryana State 

Pollution Control Board (HSPCB) and District Magistrates of District 

Sonipat, Faridabad, Gurgaon and Jhajjar. The District Magistrates of the 

concerned districts will act as Nodal Agency for the work of the committee 

in that district. The joint committee will carry out the inspection and will 

ascertain the correct ground situation and will also collect the sample of 

the discharge by the units and obtain the sample analysis report and 

take remedial action in accordance with law. The committee will complete 

the said exercise within a period of three months and submit the action 

taken report atleast one week before the next date of hearing by email at 

judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

 

6. Let notice be also issued to the respondents. Applicant is directed 

to serve the respondents and file affidavit of service on or before the next 

date of hearing. 

334

136

140



 
 

3 
 
 

 

7. List on 05.04.2024. 

 

8. A copy of this order be forwarded to the Member Secretary, CPCB, 

Member Secretary, HSPCB and District Magistrates of District Sonipat, 

Faridabad, Gurgaon and Jhajjar by e-mail for compliance. 

 

 

Prakash Shrivastava, CP 

 

 

Arun Kumar Tyagi, JM 

 

 
Dr. Afroz Ahmad, EM 

 
 

January 03, 2024 
Original Application No. 750/2023 

AS. 
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

Ph-0172-577870-73, Fax No. 2581201
E-mail:  hspcbhazardouswaste@gmail.com

 

-----------------------------------------------------------------------------------------------------
 

CLOSURE ORDER  
 

Whereas M/s Jeans dyeing unit by Sanjay, Village Badsa, Distt. Jhajjar is
engaged in dyeing and washing of Jeans and is covered under the Red
Category as per categorization list of the Board;

Whereas, the unit was inspected by the concerned Field Officer on
04.07.2022 and during inspection the following deficiencies were found:

1. Operating the unit without obtaining Consent to Establish (CTE) and
Consent to Operate (CTO) from the Board.

2. Unit has not installed Effluent Treatment Plant (ETP) to treat the trade
effluent generated from dyeing and washing process.

3. Unit is discharging untreated trade effluent generated from dyeing and
washing of jeans directly into drain through by-pass arrangement.

4. Analysis Report vide No. 144 dated 13.07.2022 found exceeding the
prescribed limit

 
Whereas, a Show Cause Notice for closure was issued to the unit by

Regional Officer, Bahadurgarh vide letter No. I/125147/2022 dated
18.07.2022 against the above violations to which, the unit has submitted reply
vide their letter dated 09.08.2022, but found unsatisfactory.

Whereas, the Regional Officer, Bahadurgarh, accordingly, vide his letter
No. 2268678 dated 12.08.2022 has recommended for closure action against
the unit under section 33-A of Water (Prevention & Control of Pollution) Act,
1974 and under section 31-A of Air (Prevention & Control of Pollution) Act,
1981, which has been examined and found that the unit has violated the
provisions as mentioned above;

Therefore, in view of the above facts, it is hereby ordered to close down
the operation of the unit M/s Jeans dyeing unit by Sanjay, Village Badsa, Distt.
Jhajjar under section 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 by sealing its plant, machinery and DG sets along with
disconnection of the electric supply of the above said unit with immediate
effect.

Further, it is also informed that any non-compliance of the directions
issued under section 33-A of the Water (Prevention & Control of Pollution) Act,
1974 and under section 31-A of the  Air (Prevention & Control of Pollution)
Act, 1981 is an offence and unit will be proceeded against accordingly.
 
 
Dated Panchkula, the                       P. Raghavendra
Rao                                  
 26/10/2022                             Chairman                                                 
                                          

File No.HSPCB-070001/293/2022-HAZARDOUS WASTE MANAGEMENT CELL-HSPCB
I/139815/2022
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 Endst. No. HSPCB/HWM/2022/                 Dated: 26/10/2022
            A copy of the above is forwarded to the following for information and
necessary action:-

1. The Deputy Commissioner, Jhajjar.
2. The Regional Officer, Bahadurgarh.
3. The Executive Engineer, UHBVNL Bahadurgarh to disconnect the

electricity supply of the unit immediately and to submit compliance
report within 03 days positively.

4. M/s Jeans dyeing unit by Sanjay, Village Badsa, Distt. Jhajjar .
 

 
                                                                                        
 
  
 

Sr. Environmental Engineer (HQ)
For Chairman, HSPCB

 

File No.HSPCB-070001/293/2022-HAZARDOUS WASTE MANAGEMENT CELL-HSPCB
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Haryana State Pollution Control Board, Bahadurgarh Region, Bahadurgarh 

Compliance report of sealing of unit against closure orders passed by Hazyana 
State Pollution Control Board, Panchkula. 

In compliance of the orders passed by Chairman/ Chairperson, Haryana State 

Pollution Control Board, Panchkula vide H.0. letter endst. No. 1:. / l".1 Cf g I < / ~ 2, 2... . 
I 

dated 0'1, I( . .l.ol.L 
under Section 31-A of Air (Prevention and Control of Pollution) 

Act, l 981/under ·Section 33-A of Water (Prevention and Control of Pollution) Act, 1974, 

the unit Mfs _]'~ ~~ ~ ~ Scrn:1 '%:J/ _\Jvlf . 

~ ,. 41~ · ;Jb,g:1!-J l!.-t . has been visited on }..:i · I I, 2.-o2. L to 

seal the above said unit by the following officers/ officials:-

~ A r-G- ~~ °!;ti~ HJ:.Pc~ G~ 

The representative of the unit Sh. f-.J o ktjti ~ ~ ~ 
who is present in person at site, has been intimated about the above said orders and copy of 

the closure order has been delivered to him. After giving a time for completion of running 

process, the unit has been closed by sealing its plant and machinery and D.G. Set as per 

detail given below:-

7k (~ ~~~~ ~ ~ cu~ 
~~ f-9n---{2A-' 'Ct-v1 u (S ~~ ~ c)~ I~ 

~ ~~ Mv0~ . 

Sh. J\.Jo ~~ ~ ~ the representative 

of the unit who was present at the time of sealing and closing down the unit, has not shown 

any stay orders of any court of Law in this regard. However the industry remains in the 

possession of its owners. They will be thems_: lves responsible for watch and ward of the 

industry. 

tJ O ~~ 
¥'~ ~ 

Signature of the Rep. 
of the unit 

(IMPRESS AL USED) 
·- ? •· ~ 

Signature of the Officers 
of the Board 
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*** This is system generated certificate ***

Inspection no. :  38571731
HROCMMS ID :  23JHA5996513

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s D K ENTERPRISES, VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR has
established and operating a Yarn / Textile processing  involving any effluent/emission  generating processes
including  bleaching, dyeing, printing and  colouring at VILLAGE BADSHA TEHSIL BADLI DISTRICT
JHAJJAR which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 10-May-2023 and reported the
following violations made by the unit under :-
					1. Unit was found operating without Consent to Establish/ Consent to operate from the Board.
2. Unit has not installed ETP to treat the effluent generated by dyeing and washing of jeans which is directly
discharged in to drain through By pass arrangement.

                                                                                    
				Whereas, the sample(s) of effluent ,  was collected by the field officer of the Board during the inspection of
the above said unit on 10-May-2023 and as per analysis reports of the said samples, the following
parameters were found exceeding the prescribed limits as per detail given below: 

                                                                                    

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Bahadurgarh
vide his letter HSPCB/BDR/2022-23/335-36 dated 19/05/2023 but the unit has not submitted the reply;

                                                                                    
				Whereas, Regional Officer, Bahadurgarh vide his recommendation letter number
HSPCB/BAH/2023/RO/INS/38571731CONCR001 dated 15-Jun-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that

Pollutants AR No. AR Date Parameters Results Limits
effluent 152 18.05.2023 SS Fail

effluent 152 18.05.2023 COD Fail

effluent 152 18.05.2023 BOD Fail

effluent 152 18.05.2023 SULPHIDE Fail

effluent 152 18.05.2023 TOTAL
CHROMIUM

Fail
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*** This is system generated certificate ***

Inspection no. :  38571731
HROCMMS ID :  23JHA5996513

the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s D K
ENTERPRISES VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR by sealing its plant /
machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water supply of the
above said unit, with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, JHAJJAR

                                                                                    
2. Executive Engineer, UHBVN Operation Division, JHAJJAR. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Bahadurgarh. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. D K ENTERPRISES VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR

                                                                                    
5. Executive Engineer, PHED Division, JHAJJAR. He is directed to disconnect the water supply of the
above said project of the unit immediately and submit compliance report within 03 days positively.

                                                                                    
                                                                                    
                                                                                    

Balraj Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman

Dated Panchkula, the
20-Jun-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/BAH/2023/INS/38571731CONCO001-
005

Dated:21-Jun-2023

BALRAJ 
SINGH 
AHLAWAT

Digitally signed 
by BALRAJ SINGH 
AHLAWAT 
Date: 2023.06.21 
15:59:38 +05'30'
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Inspection no. :  38571731
HROCMMS ID :  23JHA5996513
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Haryana State Pollution Control Board, Bahadurgarh Region, Bahadurgarh 
Compliance report of sealing of unit against closure orders passed by Haryana 

State Pollution Control Board, Panchkula. 

In compliance of the orders passed by Chairman/Chairperson, Haryana State 
Pollution Control Board, Panchkula vide H.O. letter endst. No. 

HsfeR/BAn/2o23IN S/3657O3CONCO OB|-00dated 2):06.2o23 under 
Section 31-A of Air (Prevention and Control of Pollution) Act, 1981/under Section 33-A of 
Water (Prevention and Control of Pollution) Act, 1974, the unit 

M/s DK Sntepisee,iw. Badhsa Teth. Bedli 
scal the above said unit by the following officers/officials: 

3 

1. 

2 

2. 

tt ThsiA 

who is present in person at site, has been intimated about the above said orders and copy of 
the closure order has been delivered to him. After giving a time for completion of running 
process, the unit has been closed by sealing its plant and machinery and DG. Set as per 
detail given below: 

4 

The representative of the unit Sh. 

3. Duble Do0 mechhe 

Sh. 

industry. 

Son ply echine -oLo. 
Sngle 

hol 

has been visited on 27o6:2023 to 

O|No. 

Ttade kuna 

Signature of the Rep. 
of the unit 

O2No, 

oN. 
62-S kVA |o. 

of the unit who was present at the time of sealing and closing down the unit, has not shown 

any stay orders of any court of Law in this regard. However the industry remains in the 
possession of its owners. They will be 

the representative 

xes responsible for watch and ward of the 

(IMPRESSISAFØF SEAL USED) 
omit 

Signature of the Officers 
of the Board 
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*** This is system generated certificate ***

Inspection no. :  38571770
HROCMMS ID :  23JHA7889375

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, Unnamed jeans dyeing unit by Santosh, VILLAGE BADSHA TEHSIL BADLI DISTRICT
JHAJJAR has established and operating a Yarn / Textile processing  involving any effluent/emission
generating processes including  bleaching, dyeing, printing and  colouring at VILLAGE BADSHA TEHSIL
BADLI DISTRICT JHAJJAR which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 10-May-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. Unit was found operating without Consent to Establish/ Consent to operate from the Board.
2. Unit has not installed ETP to treat the effluent generated by dyeing and washing of jeans which is directly
discharged in to drain through By pass arrangement. 

                                                                                    
				Whereas, the sample(s) of effluent ,  was collected by the field officer of the Board during the inspection of
the above said unit on 10-May-2023 and as per analysis reports of the said samples, the following
parameters were found exceeding the prescribed limits as per detail given below: 

                                                                                    

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Bahadurgarh
vide his letter HSPCB/BDR/2022-23/337-38 dated 19/05/2023 but the unit has not submitted the reply;

                                                                                    
				Whereas, Regional Officer, Bahadurgarh vide his recommendation letter number
HSPCB/BAH/2023/RO/INS/38571770CONCR001 dated 15-Jun-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of

Pollutants AR No. AR Date Parameters Results Limits
effluent 154 18.05.2023 SS Fail

effluent 154 18.05.2023 COD Fail

effluent 154 18.05.2023 BOD Fail

effluent 154 18.05.2023 SULPHIDE Fail

effluent 154 18.05.2023 TOTAL
CHROMIUM

Fail
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*** This is system generated certificate ***

Inspection no. :  38571770
HROCMMS ID :  23JHA7889375

Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s Unnamed
jeans dyeing unit by Santosh VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR by sealing its
plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water supply of
the above said unit, with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, JHAJJAR

                                                                                    
2. Executive Engineer, UHBVN Operation Division, JHAJJAR. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Bahadurgarh. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. Unnamed jeans dyeing unit by Santosh VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR

                                                                                    
5. Executive Engineer, PHED Division, JHAJJAR. He is directed to disconnect the water supply of the
above said project of the unit immediately and submit compliance report within 03 days positively.

                                                                                    
                                                                                    
                                                                                    

Balraj Singh, Sr Environment Engineer
Branch Incharge (HQ)

Dated Panchkula, the
20-Jun-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/BAH/2023/INS/38571770CONCO001-
005

Dated:21-Jun-2023

BALRAJ 
SINGH 
AHLAWAT

Digitally signed 
by BALRAJ SINGH 
AHLAWAT 
Date: 2023.06.21 
15:53:38 +05'30'
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Inspection no. :  38571770
HROCMMS ID :  23JHA7889375

For Chairman
                                                                                    
                                                                                    

345

147

151



Haryana State Pollution Control Board, Bahadurgarh Region, Bahadurgarh Compliance report of sealing of unit against closure orders passed by Haryana 
State Pollution Control Board, Panchkula. 

In compliance of the orders passed by Chairman/Chairperson, Haryana State 
Pollution Control Board, Panchkula vide H.O. letter endst. No. 

(HScB/BAM223||NS/ B857|7]CONCO ooos dated 2·o6 2023 under 
Section 31-A of Air (Prevention and Control of Pollution) Act, 1981/under Section 33-A of 
Water (Prevention and Control of 

M/s 

1. 

2. 

seal the above said unit by the following officers/officials: 
Cutt A£E 

3. 

1. Tumbden 
2 

The representative of the unit Sh. 

4 

who is present in person at site, has been intimated about the above said orders and copy of 
the closure order has been delivered to him. After giving a time for completion of unning 
process, the unit has been closed by sealing its plant and machinery and D.G. Set as per 
detail given below: 

6. 

3. DG Set of82:SkVA 
washy ma chNhe 

deas cyeiy ut by Sontet Vilaye 

Sh. 

Pollution) 

Signature of the Rep. 
of the unit 

has been visited on 27:602 to 

(IMPRES 

8810573 (3 

Vkay 

ON. 

of the unit who was present at the time of sealing and closing down the unit, has not shown 
any stay orders of any court of Law in this regard. However the industry remains in the 

possession of its owners. They will be themselves responsible for watch and ward of the 

industry. 

02 No. (Doble ddoo 
CSiyle cloo 

the representative 

3O8EAL USED) 

Signature of the Officers 
of the Board 

Act, 1974, the unit 
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Inspection no. :  38571776
HROCMMS ID :  23JHA4550943

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s MANYA DYEING, VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR has
established and operating a Yarn / Textile processing  involving any effluent/emission  generating processes
including  bleaching, dyeing, printing and  colouring at VILLAGE BADSHA TEHSIL BADLI DISTRICT
JHAJJAR which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 10-May-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. Unit was found operating without Consent to Establish/ Consent to operate from the Board.
2. Unit has not installed ETP to treat the effluent generated by dyeing and washing of jeans which is directly
discharged in to drain through bye-pass arrangement.

                                                                                    
				Whereas, the sample(s) of effluent ,  was collected by the field officer of the Board during the inspection of
the above said unit on 10-May-2023 and as per analysis reports of the said samples, the following
parameters were found exceeding the prescribed limits as per detail given below: 

                                                                                    

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Bahadurgarh
vide his letter HSPCB/BDR/2022-23/339-40 dated 19/05/2023 but the unit has not submitted the reply;

                                                                                    
				Whereas, Regional Officer, Bahadurgarh vide his recommendation letter number
HSPCB/BAH/2023/RO/INS/38571776CONCR001 dated 15-Jun-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of

Pollutants AR No. AR Date Parameters Results Limits
effluent 153 18.05.2023 SS Fail

effluent 153 18.05.2023 COD Fail

effluent 153 18.05.2023 BOD Fail

effluent 153 18.05.2023 SULPHIDE Fail

effluent 153 18.05.2023 TOTAL
CHROMIUM

Fail
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Inspection no. :  38571776
HROCMMS ID :  23JHA4550943

Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s MANYA
DYEING VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR by sealing its plant / machinery and
DG sets(if any) alongwith disconnection of the electric supply and/or water supply of the above said unit,
with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, JHAJJAR

                                                                                    
2. Executive Engineer, UHBVN Operation Division, JHAJJAR. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Bahadurgarh. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. MANYA DYEING VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR

                                                                                    
5. Executive Engineer, PHED Division, JHAJJAR. He is directed to disconnect the water supply of the
above said project of the unit immediately and submit compliance report within 03 days positively.

                                                                                    
                                                                                    
                                                                                    

Balraj Singh, Sr Environment Engineer
Branch Incharge (HQ)

Dated Panchkula, the
20-Jun-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/BAH/2023/INS/38571776CONCO001-
005

Dated:21-Jun-2023

BALRAJ 
SINGH 
AHLAWAT

Digitally signed 
by BALRAJ 
SINGH AHLAWAT 
Date: 2023.06.21 
12:19:56 +05'30'
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For Chairman
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Haryana State Pollution Control Board, Bahadurgarh Region, Bahadurgarh 
Compliance report of sealing of unit against closure orders passed by Haryana 

State Pollution Control Board, Panchkula. 

Pollution 

Hsps/ RAH/ 2023/INs/38SN6cONOO dated 2) e G2o23 

M/s 

under 

Section 31-A of Air (Prevention and Control of Pollution) Act, 1981/under Section 33-A of 
Water (Prevention and Control of Pollution) Act, 1974, the unit 

manye dyey VU Badhe Teh. Badl ett 

In compliance of the orders passed by Chaiman/Chairperson, Haryana State 
Control Board, Panchkula vide H.O. letter 

seal the above said unit by the following officers/officials: 
1. AmtAEG. 
2. 

3 

The representative of the unit Sh. 

who is present in person at site, has been intimated about the above said orders and copy of 

the closure order has been delivered to him. After giving a time for completion of running 
process, the unit has been closed by sealing its plant and machinery and D.G. Set as per 
detail given below: 

1.hwl 

2. eesor 
3. Tu bl -

4. 

6. 

sahy Mache- o2Ns. (doub doo) 
5. wasy mae 

Sh. 

endst. No. 

K5) 

O 62 LrVA 

Signature of the Rep. 
of the unit 

of the unit who was present at the time of sealing and closing down the unit, has not shown 
any stay orders of any court of Law in this regard. However the industry remains in the 
possession of its owners. They will be themselves responsible for watch and ward of the 
industry. 

(IMPRN 

(si'yle doo) 

OF SEAL USED) 

the representative 

emt 
Signature of the Officers 
of the Board 

has been visited on 2] o6o23 to 
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Heryana State Pollution Control Board, Babadurgach Region, Bahadurgarh Compliance report of scaling of unit against closure orders passed by Haryana State Pollution Control Board, Panchkula, 
In compl1ance of the orders passed by Chairman/Chairperson, Haryana State Polluton Control Board, P'anchkula vide Endst No HsPeBlBDR|2o23-24|4489�93 H.O. letter endst. No. 

dated 24.o3. Do2y under Section 31-A of Air (Prevention and Control of Pollution) Act, 1981/under Section 33-A of Water (P'revention and Control of Pollution) M/s DA wash,NU. Sadye Teh Badist Thedg. has been visited on 2o3.2024 to seal th: albove said unit by the following officers/officials: 
2 

3 

16.8148) 

The representative of the unit Sh. 

4. 

1. Ceheso g- N. 
2. ho -

who is present in person at site, has been intimated about the above said orders and copy of the closure order has been delivered to him. After giving a time for completion of running process, the unit has been closed by scaling its plant and machinery and D.G. Set as per detail given below: 

S Dye um tmb 

Sh. 

Sangay 

Sanjay 

Signatubebf the Rep. 
of the íunit 

Act, 1974, the unit 

of the unit who was present at the time of sealing and closing down the unit, has not shown 
any stay orders of any court of 1Law in this regard. However the industry remains in the 

possession of its owners. They will be themselves responsible for watch and ward of the 

industry. 

A EL USED 

the representative 

Signature of the Officers 
of the Board 
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LiFE 
Lifestyle For 
Environment 

Whereas, the unit M/s D.A. Wash, Vill- Badsa, Tehsil- Badli, Dist. Jhajar (Latitude: 
28.508918, Longitude: -76.877481) was inspected on 16.03.2024 by Sh. Amit, AEE in the matter of 
Hon'ble NGT in OA 750/2023 tiled as Varun Gulati Vs. State of Haryana & Ors. During the inspection, 
the unit was tound engaged in jeans dyeing and washing, which ís covered under Red category at 
serial No. 40 as per policy order dated 04.12.2020. 

During the inspection following deficiencies were found at site: 

2 

1. The unit was found operating without obtaining prior CTEICTO from Board and thus 
violated the provisions of Water (Prevention and Control of Pollution) Act, 1974 and Alr 
(Prevention and Control of Pollution) Act, 1981. 

HARYANA STATE POLLUTION CONTROL BOARD 
SCF 428 43, Shopping Centre, Sector-6, HUDA, Bahadurgarh Ph. -01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: 

hspcb.gov.in 

The unit has not installed effluent treatment plant for treatrment of trade effluent generated 
from dyeing and washing process of jeans. 

3. The untreated trade effluent is being discharged into drain having outfall into Najafgam 
drain which terminates into river Yamuna. 

4. Housekeeping was found unhygienic and very poor. 

CLOSURE DIRECTIONS 

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all the operations. 

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red 
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to 
Establish and Consent to Operate under Water Act,1974 and Air Act 1981. 

Whereas, legal sample of the untreated trade effluent discharged from the unit was also collected on 16.03.2024 in the presence of representative of the unit and sent to Board's laboratory at Faridabad. 

Sr. No. 

Whereas as per Analysis Report No. 2273 dt.27.03.2024 received from the Board Analyst, Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the unit were found exceeding the prescribed limits as per details given below: 

1 

2 

3. 

4 

Parameter Name 
TSS 

BOD 

COD 

Result Mg/l 
162 

70 

368 

Sulphide as S mg/l 7.6 

Limit Mg/| 
100 

30 

250 

2.0 

Test Method 
APHA 2540 -D (24th 

Edition 2023) 
APHA 5210-C (24th Edition 
2023) 
APHA 5220-B (24th Edition 
2023) 
S 3025 (Part-29) 1986 S 
(Reaffirmed 2003) 

Whereas, from the above it is evident that the unit was discharging effluents beyond the 
prescribed limits and violating the provision of Section 24 of WNater Act, 1974. 

Whereas the abOve said violations made on the part of above mentioned unit are not only 
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing 
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also. 

Whereas, the power has been delegated to Regional Officers of the Board for issuance of 
closure directions against the industrial sectors/units, found operating in violation of directions of the 
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT. 

Whereas, a show cause notice vide no 3429 dated 16.03.2024 was issued to the above said 
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air 
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental 
Compensation for the gross violations as mentioned above. 
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Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within 

stipulated time period. 

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda 

item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. 

HSPCB/PLGI2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no 

HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been 

ordered to delegate the power to the Regional Officers of the Board in addition to power already 

delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial 

sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex 

Court and Hon'ble NGT. 

Therefore, in view the above mentioned facts and in exercise of the powers conferred under 

section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the 

Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide 

agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above 

said illegal unit M/s D.A. Wash, Vill- Badsa, Tehsil- Badli. Distt. Jhajar (Latitude:- 28.508918 

Longitude:- 76.877481) by sealing its plant and machinery along with directions to disconnect the 

electricity supply of the above said unit, with immediate effect. 

In addition to above, it is also intimated that non-compliance with the directions issued under 

section 33-A of the Water (Prevention & Control of Pollution) Act. 1974 and under section 31-A of the 

Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control 

of Pollution) Act, 1981. 

Dated: 29.03.2024 

Endst. No. HSPCB/BDR/2023-24419-3443 Dated: 
A copy of the above is forwarded to the following for information and necessary action: -

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 

2. The Deputy Commissioner, Jhajar. 

Regtonat officer 
Bahadurgarh Region 

Chmut 

3. The Executive Engineer, UHBVN, Jhajjar to stop the electricity supply of said unit. 

4. Sh. Amit, AEE, Bahadurgarh. He is asked to ensure compliance of the closure order immediately. 

The AEE shall also initiate legal action and propose environment compensation as applicable, as 

per policy of the Board. 
5. M/s D.A. Wash, Vill- Badsa, Tehsil- Badli, 

Longitude:- 76.877481). 

Distt. Jhajjar (Latitude: 28.508918 

Regionatofficer 
Bahadurgarh Region 

Amt 
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          Annexure-3 
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M/s jeans dyeing unit by Sanjay, Village- Badsa, Distt. Jhajjar. 
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M/s D K Enterprises, Village Badhsa Tehsil Badli District Jhajjar. 
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M/s Unnamed jeans dyeing unit by Santosh, Village Badhsa Tehsil 

Badli District Jhajjar. 
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M/s Manya Dyeing, Village Badhsa Tehsil Badli District Jhajjar. 
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M/s D.A. Wash, Vill- Badsa, Tehsil- Badli, Distt. Jhajjar. 
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I576%] 202 Y 

Action Taken Report in the matter of Original Application No. 750/2023: Varun Gulati 
Versus State of Haryana & Ors. Respondent, in compliance of Hon’ble National Green 
Tribunal Order dated 03/01/2024. 

1. Back ground and Directions of Hon’ble NGT: 

The matter in OA No. 750/2023: Varun Gulati Versus State of Haryana & Ors. is 

related to highly polluting “Red category” dying units which are operating in Dheeraj 

Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur& Sector — 37 of 

Gurugram, Village Badsa of Jhajjar and Friends colony, PyauManiyari and 

FerozpurBangar of Sonipat in Haryana. The allegation is that these dying units are 

operating in the residential and non-conforming areas and that there are about 500 

suéh illegal and unauthorized dying factories operating in the said residential areas. 

Further allegation is that these units have not installed the ETP or any other anti- 

pollution devices and are discharging untreated effluents into the open area or in the 

drains which go to river Yamuna. 

In the above said matter, Hon'ble NGT vide order dated 03/01/2024 (attached as 

Annexure-1) directed as under: - 

“Hence at this stage we deem it proper to constitute a joint committee comprising of 

representative of the Member Secretary, Central Pollution Control Board (CPCB), 

Member Secretary, Haryana State Pollution Control Board (HSPCB) and District 

Magistrates of District Sonipat, Faridabad, Gurgaon and Jhajjar. The District 

Magistrates of the concerned districts will act as Nodal Agency for the work of the 

committee in that district. The joint committee will carry out the inspection and will 

ascertain the correct ground situation and will also collect the sample of the di;charge 

by the units and obtain the sample analysis report and take remedial action in 

accordance with law. The committee will complete the said exercise within a period of 

three months and submit the action taken report atleastoneweek before the next date 

of hearing by email at judicial-ngt@gov.in preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF’. 

Compliance of the Orders of Hon’ble NGT: 

In.compliance of the above said orders of Hon'ble NGT, a Joint Committee 
comprising of the following members was constitutedfor District Gurugram:-
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i.  Sh. Hitesh Kumar Meena, IAS, Additional Deputy Commissioner, Gurugram on 
behalf of District Magistrate, Gurugram 

ii. Sh. Rishabh Srivastava, Scientist ‘C’, Central Pollution Control Board(CPCB), 
New Delhi. 

ii. Sh. Vikas Grewal, Scientist '‘B’, Haryana State Pollution Control Board, 

Gurugram Region (N). 

It was directed by Hon'ble NGT to the joint committee to look into the 

grievances of the applicant and undertake visits of the sitesto verify the factual 

position and take appropriate remedial action. 

In Compliance of the Orders of Hon'ble Tribunal, the complainant Sh. Varun Gulati 

was requested telephonically to accompany the Joint Committee for inspection but he 

didn’t come for joint inspection. Joint Committee has conducted the inspections of 

GPS locations provided by the complainant and the details of factual position of all 

the sites along with the actiontaken against the illegal jeans washing/dyeing units 

which were found established/operational without Consent to Operate are as 

tabulated below:- 

Sr. | Name and address | Date of Status of No. and Date of | Date of Status of 
No | of Unit Inspection consentto | issuance of . Compliance | Electricity 

operate Closure Order of Closure Connections 
Order 

1. | M/sGreashWashi | 23.10.2023, Not HSPCB/GUR/20 | 05.01.2024 - 
ng, Dhanwapur, | 02.11.2023 & | obtained 23/INS/4958047 | (Unit found 
Gurugram 12.07.2024 7CONC 0001- | dismantled at 

00 dated site) 
14.12.2023 

2. |28.2848.3N 21.09.2022, Not Unit found Unit found - 

76 5921.7E 04.10.2022, obtained dismantled at | dismantled at 
07.10.2022, site site 

02.11.2023 & 
12.07.2024 

3 | M/s Satguru 21.09.2022, | Not HSPCB/GUR/20 | 14.05.2024( |- 

Washing 04.10.2022, obtained 24/INS/5048529 | Unit found 
Village 07.10.2022, 2CONCO001- | dismantled at 
Dhanwapur, 02.11.2023, 004 dated | site) 

| Gurugram 24.01.2024 & 02.05.2024 
12.07.2024 

\ 4 ‘ M/s Shine 20.09.2022 Not HSPCB/GUR/20 | 14.11.2022 - | 
Washing, VPO 
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Dhanwapur,Secto obtained | 22/INS/2889464 | (Unit found 
r-104,Gurugram 9CONCO001- | dismantled at 

004dated15.10.2 | site) 

022 
5. | 28.2838.6N 02.11.2023 | Not Unit found Unit found - 

76.5948.3E obtained dismantled at | dismantled at 
o site site 

6. | M/sS.SWash,D- 17.05.2022 | Not No. 16.06.2022 | Disconnected 
64,RamVihar, obtained | 1/117467/2022da 
Dhanwapur, ted 08.06.2022 

. | Gurugram 
7. | M/s Balaji 31.05.2022 | Not No. 18.06.2022 | Disconnected 

Enterprises, obtained | 1/118915/2022 
Village dated 16.06.2022 
Dhanwapur,Near 
Godown,Gurugra 
m 

8. | M/sSVDenimCraf | 20.06.2022, | Not No. 25.07.2022 Disconnected 
t,RamVihar, 26.10.2023 | obtained 1/125719/2022 | (Unit found 
Dhanwapur & dated 21.07.2022 | dismantled at 
Road, Gurugram- | 13.07.2024 site) 
122001 

9. | M/s Shree Sai 24.05.2022 | Not No. 15.06.2022 Disconnected 

V.R Washing, & obtained 1/118369/2022 
Khasra No.272, 21.09.2022 dated 13.06.2022 
Daultabad 
Industrial Area, 
Teckchand Nagar i PR 

==Guragram, = R . T | 
Haryana 

10. | 28 2915.9N 04.10.2022 | Not Unit found Unit found | - 
7659576 E & obtained dismantled at | dismantled at 

07.10.2022 site site 
11. | M/sunnamedunit 21.09.2022, | Not HSPCB/GUR/20 | 23.12.2022 - 

DhanwapurRoad, | 04.10.2022, | obtained | 22/INS/2920777 
RamVihar,sector- | 07.10.2022 2CONCO001- 
104,Gurugram 004 dated 

22.12.2022 
12. | M/s Hi look 02.11.2023 Not HSPCB/GUR/20 | 15.07.2024 - 

washing, Village & obtained 24/INS/5048528 | (Unit found 
Dhanwapur, 25.01.2024 SCONCO001- closed from 

Gurugram 004 dated main gate, 
25.04.2024 closure 

pasted & DG 
set sealed) 

13. | 28.479113 02.11.2023 Not Unit found Unit found - 
77.997042 obtained dismantled at | dismantled at 

site site Sy 
14.] Mss Durga 26.10.2023, | Not Unit found Unit found - 

Enterprises, Kh. | 16.01.2024 | obtained dismantled at | dismantled at 
No. 36/37, Rect. | & site site 

13.07.2024 
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No. 39/172/1 (1- 
16), Shyam 
Chowk, 

Dhankot, 

Gurugram 
M/sSantoshWas 
hing,VillageBajg 
hera, Gurugram 

25.05.2022 Not 

obtained 
No.I/118373/202 
2dated13.06.202 
2 

22.06.2022 Disconnected 

M/s D.K Dry 
cleaning & 
laundryservice,V 
illageBajghera,S 
ector- 
113,Gurugram 

07.11.2023 Not 
obtained 

No.HSPCB/GU 
R/2023/INS/508 
89048CONC 
0001-004 dated 
08.12.2023 

05.01.2024 

17 28.52711 
77.016961 

21.12.2023 Not 
obtained 

Unit found 
dismantled at 

site 

Unit found 
dismantled at 
site 

Not obtained 

28.520825 
77.019417 

21.12.2023 Not 
obtained 

Unit found 
dismantled at 

site 

Unit found 
dismantled at 
site 

Not obtained 

19. M/s CM Indigo 
Pvt. Ltd., Plot 
No.-604- 
605,PaceCity- 
1,Sector- 
37,Gurgaon 

09.10.2023 Not 
obtained 

Unit found 
dismantled at 

site 

Unit found 
dismantled at 
site 

20 New identified 
unit 
M/s Unnamed 
unit at 
(28°28°45.74136 

76°59°17.5794”) 
village 

Dhanwapur, 

Gurugram 

13.07.2024 Not 
obtained 

SCN issued Under 
process 

Under 
process 

21 New identified 
unit 
M/s Unnamed 
unit at 
(28°28°45.89112 

76°59°16.78416 
) village 
Dhanwapur, 

Gurugram 

12.07.2024 Not 

obtained 
SCN issued Under 

process 
Under 
process 

22 New Identified 
unit 
M/s J.P. 

13.07.2024 Not 
obtained 

SCN issued Under 
process 

Under 
process 

Enterprises, 
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Village Bajghera 
Near Petrol 

Pump Palam 
Vihar, 
Gurugram . 

As per the details mentioned in the above said table, Out of total 22 number of 
locations, Jeans washing/Dyeing industries were found established/ operational 

without Consent to Operate from HSPCB at 14 Nos. of locations and No plant and 

machinery was found at 8 Nos. of locations. Further out of 14 Nos. of industries found 

. established/ operational without Consent to Operate from HSPCB, 11 Nos. of 
industries have been closed by HSPCB along with the disconnection of electricity 

connections by DHBVN while Show Cause Notice for closure have been issued 

against 03 no of industries and further closure action and disconnection of electricity 

will be taken against these 03 no of industries after expiry of SCN time period. 

. Copy of closure orders - of industries tabulated from Sr. no. 

1,3,4,6,7,8,9,11,12,15 & 16are attached as Annexure-2. 

. Copy of the show cause notices issued to the industries tabulated from Sr. no. 

20 to 22 are attached as Annexure-3. 

. ThePhotographs of the site inspections and sealing of plant and machineryare 

attached as Annexure-4. 

Further, Environmental compensation have already imposed against 07 Nos. of unit 

and recorhmendation for levy of environmental compensation against 06 Nos. units 

have already been sent to HSPCB, Head Office by Regional office- Gurugram. For 

imposition environmental compensation against remaining units, Electricity 

Department, Revenue Department, Excise & Taxation, Secretary Municipal 

Committee, Gurugram have been requested to provide the record of electricity bills, 

land ownership record, GST record, Property ID record respectively so that date of 

commencement of operation of these units could be traced and accordingly 

Environmental Compensation would be assessed and levied on the violating 

industries along with the legal action as per the provisions of Water Act,1974. 

Further, it is also requested that Municipal Corporation, Gurugram may be directed to 

take action against these illegal Jeans washing/Dyeing industries as per provisions of 

Municipal Laws and confiscated plants & machineries as these industries are 

established in residential areas.

415

217

221



T Ve / 
P k. 

The Joint Committee will keep abide with the further directions of Hon'ble Tribunal. 

The report is submitted on the behalf of joint committee for kind consideration of the 

Hon'ble Tribunal. 

B Lt _ 
Vikas Grewal, Scientist ‘B’ 

HSPCB, Gurugram Region (N) 

umar, IAS 

itional Deputy 

i§sioner, Gurugram 

Rishabh  Srivastava H 

Scientist ‘C' CPCB 
Col
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Item No.05         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

Original Application No. 750/2023 
 

 
                                                                             Applicant 
   Varun Gulati 

Versus 
 

 State of Haryana & Ors.                                    Respondent(s)  

 
 

Date of hearing: 03.01.2024 

 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
 

 

 Applicant: Ms. Mansi Chahal & Mr. Kapil Sagar, Advs. 

 
 

 
P 

ORDER 
 

 
1. In this original application the complaint of the applicant is that 

highly polluting “Red category” dying units are operating in Dheeraj 

Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur & 

Sector – 37 of Gurugram, Village Badsa of Jhajjar and Friends colony, 

Pyau Manihari and Ferozpur Bangar of Sonipat in Haryana. 

 

2. The allegation is that these dying units are operating in the 

residential and non-conforming areas and that there are about 500 such 

illegal and unauthorized dying factories operating in the said residential 

areas. Further allegation is that these units have not installed the ETP or 

any other anti-pollution devices and are discharging untreated effluents 

into the open area or in the drains which go to river Yamuna. 

 

 

Annexure - 1417
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3. Learned counsel for the applicant during the course of argument 

has referred to Annexure A/1 giving the Geo locations of such units 

which are operating in Sonipat – Friends Colony, Pyau Manihari, 

Ferozpur Bangar, in Gurgaon at Dhanwapur and in Faridabad at Dheeraj 

Nagar and has also referred to the photographs which have been filed as 

Annexure A/2 with the original application.  

 

4.  The plea raised in the original application and the material 

enclosed therewith show that the original application involves substantial 

issue relating to compliance of the provisions of the scheduled 

enactment. 

 

5. Hence at this stage we deem it proper to constitute a joint 

committee comprising of representative of the Member Secretary, Central 

Pollution Control Board (CPCB), Member Secretary, Haryana State 

Pollution Control Board (HSPCB) and District Magistrates of District 

Sonipat, Faridabad, Gurgaon and Jhajjar. The District Magistrates of the 

concerned districts will act as Nodal Agency for the work of the committee 

in that district. The joint committee will carry out the inspection and will 

ascertain the correct ground situation and will also collect the sample of 

the discharge by the units and obtain the sample analysis report and 

take remedial action in accordance with law. The committee will complete 

the said exercise within a period of three months and submit the action 

taken report atleast one week before the next date of hearing by email at 

judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

 

6. Let notice be also issued to the respondents. Applicant is directed 

to serve the respondents and file affidavit of service on or before the next 

date of hearing. 
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7. List on 05.04.2024. 

 

8. A copy of this order be forwarded to the Member Secretary, CPCB, 

Member Secretary, HSPCB and District Magistrates of District Sonipat, 

Faridabad, Gurgaon and Jhajjar by e-mail for compliance. 

 

 

Prakash Shrivastava, CP 

 

 

Arun Kumar Tyagi, JM 

 

 
Dr. Afroz Ahmad, EM 

 
 

January 03, 2024 
Original Application No. 750/2023 

AS. 
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*** This is system generated certificate ***

Inspection no. :  49580477
HROCMMS ID :  23GUNO1202871

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s Greash Washing, Dhanwapur, Gurugram-122001 has established and operating a Washing of
jeans at Dhanwapur, Gurugram-122001 which is polluting in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
through NMCG Complaint  vide No. Grie/260 723/053 7-NMCG vide letter dated 26-Jul-2023

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 23-Oct-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					Unit was found operating without obtaining Consent to Establish/ Consent to operate from the Board & not
installed Effluent Treatment Plant for treatment of Effluent generated from the process.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/49580477SCNCC001 dated 23/10/2023 but the unit has not
submitted the reply;

                                                                                    
				Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2023/RO/INS/49580477CONCR001 dated 29-Nov-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/s
Greash Washing Dhanwapur, Gurugram-122001 by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
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1974,  is an offence.
                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, Gurugram 

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s Greash Washing, Dhanwapur, Gurugram-122001

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
13-Dec-2023  Chairman

Endst. No.:HSPCB/GUR/2023/INS/49580477CONCO001-
004

Dated:14-Dec-2023

JATIND
ERPAL 
SINGH

Digitally signed 
by JATINDERPAL 
SINGH 
Date: 2023.12.14 
15:55:02 +05'30'
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Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s Satguru Washing, Plot No. 32, Sector-104, Dhanwapur, Gurugram has established and
operating a Jeans washing at Village Dhanwapur, Gurugram which is polluting in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh.
NMCG Complaint vide letter dated 02-Nov-2023

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 24-Jan-2024 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					Unit found operating without obtaining CTE/CTO from the Board and without installation of Effluent
Treatment Plant.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/50485292SCNCC001 dated 03/11/2023 but the unit has not
submitted the reply;

                                                                                    
				Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2024/RO/INS/50485292CONCR002 dated 25-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s Unnamed
Jeans Washing Unit Village Dhanwapur, Gurugram by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
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1974,  is an offence.
                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, Gurugram 

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s Satguru Washing, Plot No. 32, Sector-104, Dhanwapur, Gurugram

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
30-Apr-2024  Chairman

Endst. No.:HSPCB/GUR/2024/INS/50485292CONCO001-
004

Dated:02-May-2024

JATIND
ERPAL 
SINGH

Digitally signed 
by 
JATINDERPAL 
SINGH 
Date: 2024.05.02 
11:17:22 +05'30'
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Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s Shine Washing, VPO Dhanwapur, Sector-104, Gurugram has established and operating a unit
of washing and dyeing  of   jeans at VPO Dhanwapur, Sector-104, Gurugram which is polluting in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
Gulati vide letter dated 26-Aug-2022

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 20-Sep-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. Unit found operating without obtaining Consent to Establish/ Consent to operate from the Board.
2. Unit has not installed Effluent Treatment Plant for treatment of Effluent generated from the process.

                                                                                    
				Whereas, the sample(s) of effluent ,  were collected by the field officer of the Board during the inspection of
the above said unit on 20-Sep-2022 and as per analysis reports of the said samples, the following parameters
were found exceeding the prescribed limits as per detail given below: 

                                                                                    

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2022/INS/28894649SCNCC001 dated 29/09/2022 but the unit has not
submitted the reply;

                                                                                    
				Whereas, Regional Officer, Gurugram North vide his recommendation letter number
HSPCB/GUR/2022/RO/INS/28894649CONCR001 dated 08-Oct-2022 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

Pollutants AR No. AR Date Parameters Results Limits
effluent 663 30.09.2022 BOD 92 30

effluent 663 30.09.2022 COD 440 250

effluent 663 30.09.2022 TSS 236 100
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				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/s Shine
Washing VPO Dhanwapur, Sector-104, Gurugram by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, Gurugram

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurugram North. He is asked to ensure the compliance of closure order
immediately and to submit compliance report in this regard within 03 days positively. He will also initiate
legal action against the unit for filing prosecution case for the above said violations and will submit the
proper and complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s Shine Washing VPO Dhanwapur, Sector-104, Gurugram

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
12-Oct-2022  Chairman

Endst. No.:HSPCB/GUR/2022/INS/28894649CONCO001-
004

Dated:15-Oct-2022

JATINDER
PAL 
SINGH

Digitally signed 
by JATINDERPAL 
SINGH 
Date: 2022.10.15 
12:04:35 +05'30'
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HARYANA STATE POLLUTION CONTROL BOARD

C-11 Sector-6, Panchkula
            Ph – 0172- 577870-73, Fax No.  2581201

E-mail- hspcbho@gmail.com Website: hspcb.gov.in
HSPCB

           CLOSURE ORDER
 

Whereas, M/s S.S Wash, D-64, Ram Vihar, Dhanwapur, Gurugram has established and
operating a unit for washing of jeans which is polluting in nature and is covered under the Orange
category;

            Whereas, the above said unit was visited by the Field Officer of the Board along with the
representative of Chairperson-cum-CEO, Zila Parishad, Gurugram  on 17.05.2022 and reported that
during inspection unit was found established/ operating without obtaining consent to establish/operate
from the Board & without installation of pollution control measures i.e ETP;
 
            Whereas, Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter I/114095/2022 dated 18.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;
           
            Whereas, the Regional Officer, Gurugram (North) vide his letter no. I/116988/2022 dated
03.06.2022 and no. I/117326/2022 dated 07.06.2022  has recommended for taking closure action
against the unit under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 31-A of the Air (Prevention & Control of Pollution) Act, 1981;
 
            Therefore, keeping in view the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s S.S
Wash, D-64, Ram Vihar, Dhanwapur, Gurugram by sealing its plant, machinery and DG sets along with
disconnection of the electric supply with immediate effect.
 
            In addition to above, it is also intimated that non-compliance of directions issued under section
33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.
 
 
Dated Panchkula, the                                          P. Raghavendra Rao                                                   
7th June, 2022                                                               Chairman
 
Endst. No.                                           
                                                                                   
            A copy of the above is forwarded to the following for information and necessary action:- 

1. The Deputy Commissioner, Gurugram.
2. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.
3. The Regional Officer, Gurugram (North). He is asked to ensure the compliance of closure order

and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s S.S Wash, D-64, Ram Vihar, Dhanwapur, Gurugram.
 

                                                                   
                        Sr. Env. Engineer (WC)

                                                                                                                                           For Chairman

File No.HSPCB-090002(0007)/16/2022-WATER CELL-HSPCB
I/117467/2022

12
426

228

232



HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula

            Ph – 0172- 577870-73, Fax No.  2581201
E-mail- hspcbho@gmail.com Website: hspcb.gov.in

           
CLOSURE ORDER

 
Whereas, M/s Balaji Enterprises, Village Dhanwapur, near Godown, Gurugram has established

and operating a unit for washing of jeans which is polluting in nature and is covered under the Orange
category;

            Whereas, the above said unit was visited by the Field Officer of the Board on 31.05.2022 and
reported that during inspection unit was found established/ operational without obtaining CTE/CTO from
the Board & without installation of pollution control measures i.e ETP;
 
            Whereas, a Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter I/116231/2022 dated 31.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;
           
           Whereas, Regional Officer, Gurugram (North) vide his letter no. 2105779/2022 dated 13.06.2022
has recommended for taking closure action against the unit under section 33-A of Water (Prevention &
Control of Pollution) Act, 1974 and under section 31-A of Air (Prevention & Control of Pollution) Act,
1981;
 
          Therefore, keeping in view the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s
Balaji Enterprises, Village Dhanwapur, near Godown, Gurugram by sealing its plant, machinery and DG
sets alongwith disconnection of the electric supply with immediate effect.
 
            In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.
 
 
Dated Panchkula, the                                                   P. Raghavendra Rao                                        
16th June, 2022                                                                   Chairman
 
Endst. No.                                           
                                                                                   
            A copy of the above is forwarded to the following for information and necessary action:- 

1. The Deputy Commissioner, Gurugram.
2. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.
3. The Regional Officer, Gurugram (North). He is directed to ensure compliance of the closure order

and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s Balaji Enterprises, Village Dhanwapur, Near Godown, Gurugram.
 

                                                                   
                        Sr. Env. Engineer (WC)

      For Chairman

 

File No.HSPCB-090002(0007)/38/2022-WATER CELL-HSPCB
I/118915/2022
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HSPCB

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula

Ph – 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com Website: hspcb.gov.in 

CLOSURE ORDER

Whereas, M/s SV Denim Craft, Ram Vihar, Dhanwapur Road, Gurugram has established and
operating a unit for Washing of jeans which is polluting in nature and is covered under Orange category;

Whereas, the above said unit was visited by the Field Officer of the Board on 20.06.2022 and 
reported that during inspection unit was found established/operational without obtaining CTE/CTO from 
the Board and not installed ETP;

Whereas, effluent sample was collected from the unit and as per analysis report no. 30 dated 
27.06.2022, the parameters found exceeding the prescribed limits;

             Whereas, a Show Cause Notice for closure was issued to the above said unit by Regional 
Officer, Gurugram (North) vide his letter No. HSPCB/GUR/2022/INS/25586198SCNCC001 dated 
21.06.2022 and the Regional Officer has reported that the unit has not submitted reply/compliance in 
this regard till date;

                Whereas, Regional Officer, Gurugram (North) vide his letter no. 
HSPCB/GUR/2022/RO/INS/2556198CONCR001 dated 05.07.2022 has recommended for taking closure 
action against the unit under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 
under section 31-A of Air (Prevention & Control of Pollution) Act, 1981;

  
 Therefore, keeping in view of the above said facts and in exercise of the powers conferred 

under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s SV 
Denim Craft, Ram Vihar, Dhanwapur Road, Gurugram by sealing its plant, machinery and DG sets along 
with disconnection of the electricity supply with immediate effect.

 In addition to above it is also intimated that non-compliance of directions issued under section 33- 
A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air 
(Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the                                                                  A.K Singh, IAS
21st July, 2022                                                                                 Chairman

Endst. No

A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram.
2. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the 

electric supply of the above said unit immediately and submit compliance report within 03 days.
3. The Regional Officer, Gurugram (North). He is asked to ensure the compliance of closure order

and to submit compliance report in this regard within 03 days. He will also initiate legal action 
against the unit for filing prosecution case for the above said violations and will submit the proper 
and complete case with reasoned recommendation and submit the case for Environmental 
Compensation.

4. M/s SV Denim Craft, Ram Vihar, Dhanwapur Road, Gurugram.

Sr. Env. Engineer (WC)
For Chairman

File No.HSPCB-090002(0007)/87/2022-WATER CELL-HSPCB
I/125719/2022
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HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula

            Ph – 0172- 577870-73, Fax No.  2581201
E-mail- hspcbho@gmail.com Website: hspcb.gov.in

 HSPCB
CLOSURE ORDER

 
Whereas, M/s Shree Sai V.R Washing, Khasra No. 272, Daultabad Industrial Area, Teckchand

Nagar Gurugram, Haryana has established and operating a unit for washing of jeans which is polluting
in nature and is covered under Orange category;

            Whereas, the above said unit was visited by the Field Officer of the Board along with the
representative of Chairperson-cum-CEO, Zila Parishad, Gurugram on 24.05.2022 and reported that
during inspection unit was found established/ operating without obtaining CTE/CTO from the Board &
without installation of pollution control measures i.e ETP;
 
            Whereas, a Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter I/115282/2022 dated 25.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;
           
         Whereas, the Regional Officer, Gurugram (North) vide his letter no. I/116979/2022 dated
03.06.2022 and no. 2093851/2022 dated 08.06.2022 has recommended for taking closure action against
the unit under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section
31-A of the Air (Prevention & Control of Pollution) Act, 1981;
 
         Therefore, keeping in view of the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s
Shree Sai V.R Washing, Khasra No. 272, Daultabad Industrial Area, Teckchand Nagar Gurugram,
Haryana by sealing its plant, machinery and DG sets along with disconnection of the electric supply with
immediate effect.
 
            In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.
 
 
Dated Panchkula, the                                                   P. Raghavendra Rao                                      
11th June, 2022                                                                     Chairman
  
Endst. No.                                           
                                                                                   
            A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram.
2. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.
3. The Regional Officer, Gurugram (North). He is directed to ensure the compliance of closure order

and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s Shree Sai V.R Washing, Khasra No. 272, Daultabad Industrial Area, Teckchand Nagar
Gurugram, Haryana.

 
                                                                   

                        Sr. Env. Engineer (WC)
                                                                                                                                        For Chairman

 

File No.HSPCB-090002(0007)/30/2022-WATER CELL-HSPCB
I/118369/2022
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Haryana State Pollution Control Board
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CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s unnamed unit, Dhanwapur Road, Ram Vihar, sector-104, Gurugram (Lat-28.479806 Long-
76.995917) has established and operating a unit of washing of fabric at Dhanwapur Road, Ram Vihar,
sector-104, Gurugram (Lat-28.479806 Long- 76.995917) which is polluting in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
Gulati  vide  No.Grie/07082 2/4060- NMCG on NMCG Portal vide letter dated 07-Aug-2022

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 07-Oct-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					Unit was established and operating illegally without obtaining CTE/CTO from the Board & without
installation of Effluent Treatment Plant.

                                                                                    
				Whereas, the sample(s) of effluent ,  was collected by the field officer of the Board during the inspection of
the above said unit on 07-Oct-2022 and as per analysis reports of the said samples, the following parameters
were found exceeding the prescribed limits as per detail given below: 

                                                                                    

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2022/INS/29207772SCNCC001 dated 08/10/2022 but the unit has not
submitted the reply;

                                                                                    
				Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2022/RO/INS/29207772CONCR001 dated 16-Dec-2022 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water

Pollutants AR No. AR Date Parameters Results Limits
effluent 789 18.10.2022 TSS 220 100

effluent 789 18.10.2022 COD 304 250

effluent 789 18.10.2022 BOD 62 30
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(Prevention & Control of Pollution) Act, 1974,  as mentioned above;
                                                                                    

				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/s
unnamed unit Dhanwapur Road, Ram Vihar, sector-104, Gurugram (Lat-28.479806 Long- 76.995917) by
sealing its plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water
supply of the above said unit, with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, Gurugram 

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurugram North. He is asked to ensure the compliance of closure order
immediately and to submit compliance report in this regard within 03 days positively. He will also initiate
legal action against the unit for filing prosecution case for the above said violations and will submit the
proper and complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s unnamed unit, Dhanwapur Road, Ram Vihar, sector-104, Gurugram (Lat-28.479806 Long-
76.995917)

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
21-Dec-2022  Chairman

Endst. No.:HSPCB/GUR/2022/INS/29207772CONCO001-
004

Dated:22-Dec-2022

JATIND
ERPAL 
SINGH

Digitally signed 
by 
JATINDERPAL 
SINGH 
Date: 
2022.12.22 
12:32:09 +05'30'
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Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s Hi look washing,, Village Dhanwapur, Gurugram has established and operating a Washing of
jeans at Village Dhanwapur, Gurugram which is polluting in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
vide complaint No. Grie/260 723/053 7-NMCG vide letter dated 26-Jul-2023

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 25-Jan-2024 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					Unit was found operating without obtaining CTE/CTO from the Board and without installation of pollution
control devices.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/50485285SCNCC001 dated 03/11/2023 but the unit has not
submitted the reply;

                                                                                    
				Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2024/RO/INS/50485285CONCR002 dated 29-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s Unnamed
Unit (Jeans Washing) Village Dhanwapur, Gurugram by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
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1974,  is an offence.
                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, Gurugram 

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s Hi look washing, Village Dhanwapur, Gurugram

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
18-Apr-2024  Chairman

Endst. No.:HSPCB/GUR/2024/INS/50485285CONCO001-
004

Dated:25-Apr-2024

JATIND
ERPAL 
SINGH

Digitally signed 
by JATINDERPAL 
SINGH 
Date: 2024.04.25 
17:01:02 +05'30'

433

235

239



HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula

            Ph – 0172- 577870-73, Fax No.  2581201
E-mail- hspcbho@gmail.com Website: hspcb.gov.in

 HSPCB
CLOSURE ORDER

 
Whereas, M/s Santosh Washing, Vill. Bajghera, Gurugram has established and operating a unit

for washing of fabric which is polluting in nature and is covered under Orange category;

             Whereas, the above said unit was visited by the Field Officer of the Board on 25.05.2022 and
reported that during inspection unit was found established/ operational without obtaining CTE/CTO from
the Board & without installation of pollution control measures i.e ETP;
            Whereas, a Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter I/115569/2022 dated 26.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;
           
          Whereas, the Regional Officer, Gurugram (North) vide his letter no. I/116971/2022 dated
03.06.2022 and no. 2093797/2022 dated 08.06.2022 has recommended for taking closure action against
the unit under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and under section 31-
A of Air (Prevention & Control of Pollution) Act, 1981;
 
          Therefore, keeping in view the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s
Santosh Washing, Vill. Bajghera, Gurugram by sealing its plant,  machinery and DG sets along with
disconnection of the electric supply with immediate effect.
 
            In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.
 
Dated Panchkula, the                                                   P. Raghavendra Rao                                  
  10th June, 2022                                                                Chairman
 
Endst. No.                                           
                                                                                   
            A copy of the above is forwarded to the following for information and necessary action:

1. The Deputy Commissioner, Gurugram.
2. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.
3. The Regional Officer, Gurugram (North). He is directed to ensure the compliance of closure order

and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s Santosh Washing, Vill. Bajghera, Gurugram.
 

                                                                   
                                                                             Sr. Env. Engineer (WC)

                                                                             For Chairman

File No.HSPCB-090002(0007)/27/2022-WATER CELL-HSPCB
I/118373/2022
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Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s D.K Dry Cleaning and laundary service, Village Bajghera, Sector-113, Gurugram has
established and operating a Garment washing at Village Bajghera, Sector-113, Gurugram which is polluting
in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun,
vide Complaint No. Grie/260 723/053 7-NMCG vide letter dated 26-Jul-2023

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 07-Nov-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					Unit found operating without obtaining CTE/CTO from the Board & without installation of pollution control
devices.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/50889048SCNCC001 dated 09/11/2023 but the unit has not
submitted the reply;

                                                                                    
				Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2023/RO/INS/50889048CONCR001 dated 30-Nov-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/s D.K
Dry Cleaning and laundary service Village Bajghera, Sector-113, Gurugram by sealing its plant / machinery
and DG sets(if any) alongwith disconnection of the electric supply and/or water supply of the above said
unit, with immediate effect.

                                                                                    

435

237

241



*** This is system generated certificate ***

Inspection no. :  50889048
HROCMMS ID :  23GUNO9024571

				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, GURGAON NORTH

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s D.K Dry Cleaning and laundary service Village Bajghera, Sector-113, Gurugram

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
07-Dec-2023  Chairman

Endst. No.:HSPCB/GUR/2023/INS/50889048CONCO001-
004

Dated:08-Dec-2023

JATIND
ERPAL 
SINGH

Digitally signed 
by JATINDERPAL 
SINGH 
Date: 2023.12.08 
16:58:23 +05'30'

436

238

242
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Inspection no. :  73225799
HROCMMS ID :  24GUNO7208101

HARYANA STATE POLLUTION CONTROL BOARD
Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon Ph.0124-

2332775 Email:- hspcbrogrn@gmail.com
______________________________________________________________________________

______
No: HSPCB/GUR/2024/INS/73225799SCNCC001																																								     Dated: 15-07-2024
                   
To
	M/s J.P. Enterprises
	Village Bajghera, Near Petrol Pump Post Palam vihar, Gurugram
                   
Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of

Water (Prevention & Control of Pollution) Act, 1974
                   
       Whereas your unit has been inspected on  13-07-2024 regarding OA No. 750 of 2023 titled as Varun
Gulati V/s State of Haryana  and during the inspection following deficiencies has been observed as per
provisions of section 21/22 of Air (Prevention & Control of Pollution) Act, 1981/ 24/25/26 of Water
(Prevention & Control of Pollution) Act, 1974) :
 
		1. 1. Not obtained CTE/CTO from the Board.
2. Not installed pollution control devices.
3. Not obtained Change of land use permission/license/NOC certificate from the Town & Country Planning
Department or respective Municipal or other Authority or village Panchayat, as the case may be.
		
                   
      In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies
                   
       In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974
                   
        In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts
                   
                   
                   
                   NIRMA

L 
KUMAR

Digitally signed 
by NIRMAL 
KUMAR 
Date: 2024.07.15 
16:23:57 +05'30'
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Nirmal        Kumar    , Regional Officer
 

Regional Office Gurgaon North

438

240

244



*** This is system generated certificate ***

Inspection no. :  73226919
HROCMMS ID :  24GUNO2944868

HARYANA STATE POLLUTION CONTROL BOARD
Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon Ph.0124-

2332775 Email:- hspcbrogrn@gmail.com
______________________________________________________________________________

______
No: HSPCB/GUR/2024/INS/73226919SCNCC001																																								     Dated: 15-07-2024
                   
To
	Unnamed Jeans Washing Unit
	Village Dhanwapur, Gurugram
                   
Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of

Water (Prevention & Control of Pollution) Act, 1974
                   
       Whereas your unit has been inspected on  13-07-2024 regarding OA No. 750 of 2023 titled as Varun
Gulati V/s State of Haryana and during the inspection following deficiencies has been observed as per
provisions of section 21/22 of Air (Prevention & Control of Pollution) Act, 1981/ 24/25/26 of Water
(Prevention & Control of Pollution) Act, 1974) :
 
		1. 1. Not obtained CTE/CTO from the Board. 2. Not installed pollution control devices. 3. Not obtained
Change of land use permission/license/NOC certificate from the Town & Country Planning Department or
respective Municipal or other Authority or village Panchayat, as the case may be.
		
                   
      In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies
                   
       In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974
                   
        In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts
                   
                   
                   
                   

Nirmal        Kumar    , Regional Officer
 

NIRMAL 
KUMAR

Digitally signed by 
NIRMAL KUMAR 
Date: 2024.07.15 
16:24:28 +05'30'
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Regional Office Gurgaon North
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Inspection no. :  73226800
HROCMMS ID :  24GUNO1687991

HARYANA STATE POLLUTION CONTROL BOARD
Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon Ph.0124-

2332775 Email:- hspcbrogrn@gmail.com
______________________________________________________________________________

______
No: HSPCB/GUR/2024/INS/73226800SCNCC001																																								     Dated: 15-07-2024
                   
To
	Unnamed Jeans Washing Unit
	Village Dhanwapur, Gurugram
                   
Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of

Water (Prevention & Control of Pollution) Act, 1974
                   
       Whereas your unit has been inspected on  13-07-2024 regarding OA No. 750 of 2023 titled as Varun
Gulati V/s State of Haryana and during the inspection following deficiencies has been observed as per
provisions of section 21/22 of Air (Prevention & Control of Pollution) Act, 1981/ 24/25/26 of Water
(Prevention & Control of Pollution) Act, 1974) :
 
		1. 1. Not obtained CTE/CTO from the Board. 2. Not installed pollution control devices. 3. Not obtained
Change of land use permission/license/NOC certificate from the Town & Country Planning Department or
respective Municipal or other Authority or village Panchayat, as the case may be.
		
                   
      In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies
                   
       In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974
                   
        In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts
                   
                   
                   
                   

Nirmal        Kumar    , Regional Officer
 

NIRMAL 
KUMAR

Digitally signed 
by NIRMAL 
KUMAR 
Date: 2024.07.15 
16:25:09 +05'30'
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Air Pollution

Sources of air emissions from process of unit
including fugitive emissions with type of
Boilers/Furness, capacity & stack height.
Status of online monitoring System (Stack/AAa)
if applicable
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Air emission/ type of fuel if any already
provided to Board.
Detail of Stacks/ Chimneys/Vents4
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Whether Height of all stacks/ Chimneys as per
norms.
Capacity of D.G. Sets

e
Stack height of D.G. Sets above programme and
whether as per norms.
Status of Acoustic Enclosure on D.G. Sets

Noise results of D.G. Sets Monitored during
inspection
Type & Quantity of Fuel used
(Separate for each source)
Status of Air Pollution Control Devices (APCD)

(a) Required or Not
(b) Provided or Not
(c) Detail of APCD provided with detail of

all Components.
(d) Whether operating APCD Satisfactorily
(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case
of wet scrubber

Whether maintained Log Book for consumption
of Electricity/ Chemicals/ Water for APCD
Detail of treatment of effluent in case of wet
scrubber & its mode of disposal.
Whether provided Sampling arrangements on
all stacks/ Chemneys including DG Sets.
General Remarks

e
12

13

14

15

16

C Water Consumption

Sources of Water Supply

Detail of measuring devices provided if any
such as flow meters, V-notch etc.
Whether measuring devices has been sealed

557

359

363



Whether maintained the log book for supply of
water from all sources & consumption for
varIOUS uses

Detail of Water Consumption per day/Month
(a) Domestic Purpose

(b) Boiler/Cooling
(c) Industrial use (Easily Biodegradable)

Biodegradable)
(e) Other

General Remarks

Water Pollution

1

2

3

Source & processes of Water Pollution
including raw water treatment if any
No. of outlets for discharge of effluent

TaRa(-

e Domestic: ao
Trade: o 1

Quality of Effluent in KLD Domestic: OO
Trade:4 HA RFHea

4 Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (STP) tile -u

~\,Ft

(a) Required or Not
(b) Installed or Not
(c) Detail of STP/ETP Provided (if required)

with detail of all components and

technology used.

(d) Whether structurally adequate or not
(e) Whether operating STP/FTP

Satisfagtorily
(f) Whether provided online chemical

dozing system/pH meter.
Mode of Discharge of effluent

STP

I

ETP

/e
IVO

(

IOn

re
5

6

7

8

9

10

Domestic: @
Trade: ?aLL

Name of Water recipient body if any

Detail of land in case effluent is discharged for
percolation/ irrigation purpose with

Whether provided flow meters on outlet &

Justltlcatlon tor ItS IOU% utIIIzatIon.
Status of ZLD as per CPCB directions jf

applicable.

inlet of ETP/STP

Whether provided separate electricity meter on
ETP/STP

7
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Whether maintained Log Book for consumption
of Electricity/Chemicals/Quantity of effluent
Status of online monitoring system, if
applicable
General Remarks

1

2

Category of Hazardous Waste generated as per
rules.

Type & CIty. of Hazardous Waste generated

– N'A

(i)
(ii)
(iii)

Incinerable
Recyclable
Disposable
For landfill
Total

e

+

(iV)

3

4

5

6

7

8

F

1

2

3

4

5

Stock-Pile Quantity of Hazardous Waste

Mode of Disposal & treatment of Hazardous
Waste
Size of Hazardous Waste storage site

Display Board for Hazardous Waste at Factory
Gate Provided or not
Whether agreement made with the service
provider for disposal of hazardous waste (if yes,
give detail with validity)
Details of Hazardous Waste transported to
service provider
Hazardous Chemicals Handling & Management and PU Act, 1991 e

e
List & Qty. of Hazardous Chemical handled &
used (if any) with threshold quantity
Whether'prepared on site emergency plan and
taken Insurance policy under PLI Act, 1991.
Name of insurer agency with date & validity of
policy.
Whether Hazardous chemicals handling &
storage facility is adequate
Remarks \, UM,

b24

\””.,*„ #”„~+
a 'q <\

\A'Del

Signature of th: ;entative of the unit
Name Designation & Address

IF I

SignaGX of the
Officer/Officers of the
Board who conducted

PH,Mcq hwLm4B
Name & Designation
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Type of Quantity of fuel Uscd

(Separate far eIICIt wnHe }
Slidus of Air PollUtIon (:(yuuH DevIces

(APel))
{ a} Required or Not
(b} Provided or Not
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{c) Whettwr aWr&ting APCI)
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12.

13.

14.

15.

16.

W}tether }wavided separate flow meters 111 case
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wn£umption of E}ccwicity/ (:hav6cat s/ water
for APCD
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3
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DeBit of measuring devices paYl@ if WW
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Required or NM
Installed or Nu
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Whaher operating STP/l":fP
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Whahw prQvid6d online ch€nricwl
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HARYANA STATE POLLUTION CONTROL BOARD

SPOT INSPECTION REPORT OF THE INDUSTRIES
/ g / ptIq.r ,J

r c r? Q I.tgA General Information of unit

1 ; Name & Address of the Unit TUba
\A

' l&iI . 7 E
1 Email ID of the Unit/Occupier2

3 T8lebh iii&os. V 79r3:7? IF

4 ; Fax Nos.

5 1 Date & Time of Inspection Tftbtw '3
Red/l n6

I

Category UnIt

Type of Unit : 17 Cat./Seriously Polluting/Others

8

9

; Plant & Machinery
[ Size of unit based upon investment cost of

Name of the representative of the unit with
desIgnatIon present at the time of the
InspectIon

tPin

i Large/Medium/Small

+:- -{h\M-aW Ud-AW'',#„„'

+\t-1 TeM'\.chL";FJ'£' 'ILm , S; ',ra,, 1 alba

Name of the DirEctors / Partners/ Proprietor/ : A Mm M By /
: Manager/ Occupier etc. ! ' V

10

E li I Detail of products/by product manufactured
(with capacity of installation & quantity per )is aiIiCD
arlnurrI

Ditail of Raw Material used (with quantity per
arlriurn

abnufiitJring Process (in brief)

detail of Machine

bae ofCommissioning of the unit.

.tatus of Consent to Establish

Status of Consent to Operate
GilIIS of Authorization under HWM Rules

12 o-xViRnII

XS PNGC
Xo t

'XIRa \ Ar (tqA

LI _ i

13

14
15

16

1 /

18

(14)
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B

1

2

3

4

Air Pollution
r

. Sou

; including fugitive emissions wIth type of
Boilers/Furness, capacity & stack height.

i talIIs-of aAltie
[ if applicable
I Details about deviation in the

AIr emission/ type of fuel if any already

b provided to Board
bit-iiI 8igtacks/ Chimneys/Vents

ces of air emIssions from process of unit

A;nitoring System (Stack/AAa)

details/stack of

S

-1

l
7

Whether Height of all stacks/ Chimneys as per
norms

Ca Jiaity bi-Eia Sets

Stack height of D.G, Sets above programme and

i whether e! p_er nq[In
Status of Acoustic Enclosure on D.G, Sets8

i
i

9

10

Rii;IJ£liRtim Sets Monitored during
Inspection

T-tyTag du;iiii; biFm
(Separate for each source

Status of AirPotlution Control Devices (APCD)

Required or Not
Provided or Not

Detail of APCD provided with detail of
all Components

(d) Whether operating APCD Satisfactorily

(e) Whether operating APCD Satisfactorily

WhetheFbiommw meters in case
of wet scrubber
Whether maintained Log Book for consumption

Chemicals/ Water for APCDof Electrici

Detail of treatment of effluent in case of wet

11 ' T NA
(a)
(b)

(C)

I

j

12

13

i /i– –[
scrubber & its mode of disposal,

15 Whether provided Sampling arrangements on

[gIglaJ,kI/ gbS_T_n_qyljnS luding_Pg_16 : General Remarks

C

1

Water Consumption

Sources of Water Supply

2

3

Detail of measuring devices provided if any
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Whether maintained Log Book for consumption
of Electricity/Chemicals/Quant of effluent
Status of online monitoring system, if

applicable
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Hazardous Waste Management
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Hazardous Chemicals Handling & Management and PU Act, 1991
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Type of Unit
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Plant & Machinery
Name of the representative of the unit with
designation present at the time of the
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Name of the Directors /Partners/ Proprietor/
Manager/ Occupier etc.

Detail of products/by product manufactured
(with capacity of installation & quantity per
annum)
Detail of Raw Material used (with quantity per
annum)
Manufacturing Process (in brief)

Detail of Machinery
Date' of Commissioning of the unit.
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Status of Consent to Operate

Status of Authorization under HWM .Rules.
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Air Pollution

Sources of air emissions from process of unit
including fugitive emissions with type of
Boilers/Furness, capacity & stack height.
Status of online monitoring System (Stack/AACU
if applicable

r\{\
N\{\

rl ha nr
Air emission/ type of fuel if any already
provided to Board.
Detail of Stacks/ Chimneys/Vents
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Whether Height of all stacks/ Chimneys as per
norms.
Capacity of D.G. Sets
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Stack height of D.G. Sets above programme and

whether as per norms.
Status of Acoustic Enclosure on D.G. Sets
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Noise results of D.G. Sets Monitored during
inspection
Type & Quantity of Fuel used

(Separate for each source)

a HII
(a) Required or Not
(b) Provided or Not
(c) Detail of APCD provided with detail of

all Components.
(d) Whether operating APCD Satisfactorily
(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case
of wet scrubber
Whether maintained Log Book for consumption
of Electricity/ Chemicals/ Water for APCD

Detail of treatment of effluent in case of wet
scrubber & its mode of disposal.
Whether provided Sampling arrangements on
all stacks/ Chemneys including DG Sets.
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Whether maintained the log book for supply of
water from alt sources & consumption for
varIOUS uses

Detail of Water Consumption per day/Month
(a) Domestic Purpose
(b) Boiler/Cooling
(c) Industrial use (Easily Biodegradable)
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(e) Other
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Source & processes of Water Pollution
including raw water treatment if any
No. of outlets for discharge of effluent
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4 Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (STP)
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with detail of all components and

technology used.
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dozing system/PH meter.
Mode of Discharge of effluent
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Whether maintained Log Book for consumption
of Electricity/Chemicals/Quantity of effluent
Status of online monitoring system, if
applicable.
General Remarks
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#azaFdou&WasteManagement

Category of Hazardous Waste generated as per
rules.
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For landfill
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Mode of Disposal & treatment of Hazardous
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–& –

. „& .-
Display Board for Hazardous Waste at'Factory
Gate Provided or not
Whether agreement made with the service

provider for disposal of hazardous waste (if yes,
give detail with validity)
Details of Hazardous Waste transported to
service provider
Hazardous Chemicals Handling & Management and PU Act, 1991
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e
List & CIty. of Hazardous Chemical handled &
used (if any) with threshold quantity
Whether prepared on site emergency plan and

taken Insurance policy under PU Act, 1991.

Name of insurer agency with date & validity of
policy.
Whether Hazardous chemicals handling &
storage facility is adequate
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General InformatIon of unitA
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Email ID of the Unit/Occupier2

Telephone Nos.

Fax Nos.

Date a Ti>

Category Unit

T: I- Type of ii;ii

Size of unit bas aiM>B-r
Plant & Machinery
Name of the representative of the unit with
designation present at the time of the
inspection.
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i -Ii- --tiameifa abIgators /Partners/ Proprietor/
! ! Manager/ Occupier etc.

Detail of products/by product manufaciM
(with capacity of installation & quantity per
annum)

Detail of Raw Material used (with quantity per
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Manufacturing Process (in brieO

Detail of Machinery
Date of Commissioning of the unit,

Status of Consent to Establish

Status3-cirai
Status of Authorization under HWM Rules
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Air Pollution

Sources of air emissions from process of unit
including fugitive emissions with type of

Boilers/Furness, capdcity & stack height.

Status of online monitoring System (Stack/AAQ)
if applicable

Details about deviation in the details/stack of
Air emission/ type of fuel if any already
provided to Board.

Detail of Stacks/ Chimneys/Vents
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Whether Height of all stacks/ Chimneys as per
norms .

Capacity of D.G. Sets
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Stack height of D.G. Sets above programme and

whether as per norms.

Status of Acoustic Enclosure on D.G. Sets

t
TX
,itNoise results of D.G. Sets Monitored m

inspection

Type & Quantity of Fuel used
(Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not
(b) Provided or Not

(c) Detail of APCD provided with detail of

all Components.

(d) Whether operating APCD Satisfactorily
(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case

of wet scrubber
Whether maintained Log Book for consumption
of Electricity/ Chemicals/ Water for APCD

Detail of treatment of effluent in case of wet
scrubber & its mode of disposal.
Whether provided Sampling arrangements on
all stacks/ Chemneys including DG Sets.
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%)dIy
aNAl Cf ttA&;
dM .

IF t) Ab%

12

13

14

15

16

C

MA

fIn

Pa
Jb

+

Water Consumption

Sources of Water Supply

Detail of measuring devices provided if any

such as flow meters, V-notch etc.

Whether measuring devices has been sealed
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Whether maintained the log book for supply of
water from all sources & consumption for
various uses

day/MonthDetail of Water Consumption per
.4arf)omestic Purpose

HFaBoiler/Cooling
(c) Industrial use (Easily Biodegradable)

+dF6dustrial Use (Not Easily

Biodegradable)
e) Other
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Source & processes of Water Pollution

including raw water treatment if an'
No. of outlets for discharge of effluent
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Sewage Treatment Plant (STP)

LMRequired or Not a
(b) Installed onNat/
(c) Detail of STP/ETP Provided (if required)

with detail of all components and

technology used.
(d) Whether structurally adequate or not
(e) Whether operating STP/ETP

Satisfactorily
(f) Whether provided online chemical

dozing system/pH meter.
Mode of Discharge of effluent
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Trade:

Name of Water recipient body if any St,.>-r
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Detail of la
percolation/ irrigation purpose with
justification for its 100% utilization.

Status of ZLD as per CPCB directions if

applicable.
Whether provided flow meters on outlet &
inlet of ETP/STP

Whether provided separate electricity meter on
ETP/STP
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1160/2024

News Item titled "Dyeing units continue to operate illegally in Gurgaon
polluting Najafgarh drain, despite court orders" appearing in The Times of
India dated 22.08.2024

Date of hearing: 13.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the

news item titled "Dyeing units continue to operate illegally in Gurgaon

polluting Najafgarh drain, despite court orders" appearing in The Times of

India dated 22.08.2024.

2. The matter relates to the operation of numerous dyeing units in

Gurgaon, particularly in Sector 103, Basai, and Sector 36, that are

covertly discharging toxic effluents into the Najafgarh drain, which flows

into the Yamuna River. As per the article, these units appear inactive

from the front, but operations continue at the back, where freshly dyed

denims are hung to dry. Despite rules requiring only treated sewage to be

released into rivers, untreated wastewater from these units is being

channeled into the drain.

3. The article highlights that dyeing units are also tagged as ‘red’

industries due to their high pollution levels and these units are not

permitted to operate outside industrial areas. However, they are found

near residential areas, schools, and even under-construction Sheetla

Mata Medical College and Hospital. Residents have long complained

about the foul-smelling discoloured water in the drain, which changes

colour depending on the dyes used. This pollution has made life of the

locals miserable, causing health issues like asthma and skin rashes.
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4. Furthermore, the article asserts that denim dyes contain toxic

heavy metals such as lead, chromium, cadmium, copper, and nickel,

which pose serious health risks, including the risk of kidney and nervous

system damage, birth defects, and cancer. These chemicals also harm

aquatic ecosystems. Moreover, the Yamuna River, heavily polluted by

industrial activities, was also found to have high levels of ammoniacal

nitrogen, particularly from Panipat, followed by Gurgaon, Faridabad, and

Sonipat, according to a 2021 survey by the Central Pollution Control

Board (CPCB).

5. The article further states that In January 2024, the National Green

Tribunal (NGT) directed four Haryana districts i.e. Gurgaon, Sonipat,

Faridabad, and Jhajjar to survey and inspect dyeing units due to

groundwater and water contamination issues (OA No. 750/2023). The

Haryana State Pollution Control Board (HSPCB) is now tasked with

surveying and taking action against these illegal units.

6. The above news item indicates violation of the provisions of the

Water (Prevention and Control of Pollution) Act, 1974 and the

Environment (Protection) Act, 1986.

7. The news item raises substantial issues relating to compliance of

the environmental norms and implementation of the provisions of

scheduled enactment.

8. The power of the Tribunal to take up the matter suo-motu has been

recognized by the Hon’ble Supreme Court in the matter of “Municipal

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

9. Hence, we implead following as respondents in this matter:

(i) Central Pollution Control Board, Through its Member

Secretary, Parivesh Bhawan, East Arjun Nagar, Shahdara,

Delhi-110032
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(ii) Harayan State Pollution Control Board, Through its Member

Secretary, C-11, Sector – 6, Panchkula – 134 109, Haryana,

India

(iii) Ministry of Environment and Forest, Through its Regional

Office, Integrated Regional Office, Bays No. 24-25, Sector 31

A, Dakshin Marg, Chandigarh – 160030

(iv) District Magistrate, Gurgaon, Office: First Floor, Mini

Secretariat, Gurugram, Pincode: 122001

10. Issue notice to the above respondents for filing their response/reply

by way of affidavit at least one week before the next date of

hearing through e-filing. If any respondent directly files the reply without

routing it through his advocate then the said respondent will remain

virtually present to assist the Tribunal.

11. List along with OA 750/2023 on 16.10.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
September 13, 2024
Original Application No. 1160/2024
AS..
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